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UNITE NATIONS 

AGREEMENT ESTABLISHING THE AFRICAN 
DEVELOPMENT BANK DONE AT KHARTOUM 

ON 4 AUGUST 1963, AS AMENDED BY 
RESOLUTION 05-79 ADOPTED BY THE 

BOARD OF GOVERNORS ON 17 HAY 1979, 
CONCLUDED AT LUSAKA ON 7 MAY lQS2 

THE SECRETARY-GENERAL OF THE 
UNITED NATIONS, acting in as 
depositary of the Agreement establishing 
the African Deve1opmen~ Bank done at 
Khartoum on 4 August • as 
resolution 05-79 adopted by the Board of 
Governors on 17 May 1979. concluded at 

on 7 May 

WHEREAS it appears that the testi
monium of the original of the 
above-mentioned Agreement (English and 
French texts) contains an error which 

be corrected as follows: 

NA IONS UNIES 

ACCORD CREATION DE LA BANQUE 
AFRICAINE DE DEVELOPPEMENT EN DATE 

A KHARTOUM DU 4 AOU! 1963 TEL 
QU'AMENDE PAR LA RESOLUTION 05-79 

PAR LE CONSEIL DES 
GOUVERNEURS L8 17 HAl 1979 

CONCLU A LUSAKA LE 7 MAI 1982 

LE SECRETAlRE DE L'ORGANISATION 
DES NATIONS UNIES, en sa qua1ite 

de l'Accord c~eation 
af~ica1ne de d'veloppement en 

date a Khartoum du 4 1963 tel 
qu'amende par 18 1ution 05-79 adoptee 
par Ie Conseil des Gouverneurs Ie 
17 mai 1979. conclu a Lusaka Ie 
7 rna! 1982, 

CONSIDERAN~ qu t apparalt (iue le 
testimonium de l'original de lrAccord 
susmentionn& (textes et fran9ais) 
comporte une er~eu~ qu' conviendrait 
de rectifier comme 

Texte angble 

Au lieu de : 
"sixteenth of nineteen hundred and eighty-one." 

"seventh of May nineteen 

"seize f~vrier mil 

"sept mat mil neuf cent 

the necessary corrections 
were n'l"',,","'I"'" by depositary notification 

.1983.TREATIES-5 of 20 June 1983, C.N. 

and eighty-two. 1I 

cent 

CONSIDERANT que lea 
ont fait l'objet tion 

dlf par notification depositaire 
C.N.176.1983.TREATIES-5 du 20 juin 



UNITED NATIONS 

WHEREAS within 
of the said depoe 

no objection to the proposed corrections 
had been notified by any contracting or 
s tory State, 

HAS CAUSED the of the said 
".-...... n" .. nt to be corrected 1)'. 

IN WITNESS WHEREOF, I. Carl-August 
F1eiechhauer, Under-SecrEtary-General. 

Counsel, have 
• which also 

certified true copies of the Agreement 
established on 23 June 1982~ at the 

of the United Nations. 
New York. on 21 September 
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NATI"'ONS UNIES 

CONSIDERANT que dans Ie delai de 
quatre-vingt-dix 
date de laclite 

jours J compter de la 
depositaire 

n'avait 
ection de 1a 

la 

des Etats contractants ou signataires. 

A FAIT proceder 
correspondantea dans 
Accord. 

EN For DE QUOI. Nous. 
Fleischhsuer. Secretaire 

juridique, avons 
proces-verbal, qui s' 

aox exemplaires 
I 
Siege de 
a New 

Ie 23 juin 
l'Organisation des 

• Ie 21 septembre 

• au 
Nstions Unies 
1983. 

/ ) 

J-; .() $I £ ... :..{ \ = -"\ 
Cal" Fleischh.auer 



A.GREEMENT E:STABLISBING THE AFRICAN DlWELOPMENT BANK 

DONE AT KHARTOUM ON 4 AUGUST 1963, AS AMENDED BY 

RESOLUTION 05-79 ADOPTED BY THE BOARD OF GOVERNORS 

ON 17 MAY 1979 

CONCLUDED AT LOSARA ON 7 MAY 19B2 

ACCORD PORTANT CREATION DE LA BANQUE AFRICAlNE DE: DEVELOPPEMENT 

EN DATE AT KHARTOUM DU 4 AOUT 1963 TEL QU'AMENDE PAR LA 

RESOLUTION 05-79 ADOPTEE PAR LE CONSEIL DES GOUVERNEURS LE 

17 MAI 1979 

CONCLU A LUSAKA LE 7 MAl 1982 





AGREEMElI:T ESTABLISHING THE 

AFRICAN DEVELOPMENT BANK 

AS AMENDED ON THE SEVENTH: DAY OF MAY NINETEEN HUNDRED AND E.IGHTY TWO IN 

LUSAKA ( , DATE OF ENTRY INTO FORCE OF RESOLUTION 05-79 OF THE 

BOARD OF GOVERNORS ADOI?TED AT ABIDJAN (I\lORY COAST) ON THE SEVENTEENTH 

DAY OF MAY NlNET~EN HUNDRED AND SEVENTY NINE 



AGREEMENT ESTABLISHING TBE AFRICAN DEVELOPMENT BANK 

THE GOVERNMENTS on whose behalf this Agreement is signed, 

DETERMaNED to strengthen African solidarity by means of economic 

cooperation between African States, 

CONSIDERING the necessity of accelerating the development of the 

extensive human and natural resources of Africa in order to stimulate 

economic development an social progress in that region, 

REALIZING the importance of co-ordinating national plans of economic 

and social development for the promotion of the harmonious growth of African 

economies as a whole and the expansion of African foreign trade and, in 

particular. inter-African trade. 

RECOGNIZING that the establishment of a financial institution common to 

all African countries would serve these ends. 

CONVINCED that a partnership of African and non-African countries will 

facilitate an additional flow of international capital through such an 

institution for the economic development and social progress of the region. 

and the mutual benefit of all parties to this Agreement, 

HAVE AGREED to establish hereby the African Development Bank 

(hereinafter called the "bank") which shall be governed by the following 

provisions~ 
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CHAPTER I 

PURPOSE, FUNCTION, MEMBERSHIP AND STRUCTURE 

Article 1 

Pu~pose 

The purpose of the Bank shall be to contribute to the economic 

development and social progress of its regional members--indivldually and 

jointly. 

Article 2 

Functions 

1. To implement its purpose, the Bank shall have the following 

functions: 

a. To use the resouces at its disposal for the financing of 

investment projects and programmes relating to the economic and social 

development of its regional members, giving special priority to~ 

i. Projects or programmes which by their nature or scope concern 

several members, and 

ii. Projects or programmes designed to make the economies of its 

members increasingly complementary and to bring about an orderly expansion 

of their foreign trade; 

b. To undertake, or participate in, the selection, study and 

preparation of projects, enterprises and activities contributing to such 

development, 

c. To mobilized and increase in ~frica, and outside Africa. 

resources for the financing of such investment projects and programmes, 

d. Generally, to promote investment in ~frica of public and private 

capital in projects or programmes designed to contribute to the economic 

development or social progress of its regional members, 
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e. To p~ovide such technical assistance as may be needed in Africa 

for the study, preparation, financ 

or programmes, and 

and execution of development projects 

f. To undertake such other activities and provide such other 

services as may advance its purpose. 

2. In carry out its functions, the Bank shall seek to co-operate 

with national, regional and ional development institutions in 

Africa. To the same end. it should with other international 

organizations pursuing a similar purpose and with other institutions 

concerned with the of Afr:ica. 

3. The 'Bank shall be in all its decisions the of 

articles I and,2 of this Agreement. 

Article 3 

1. Any African Country which has the status of an State may 

beoome a regional member of the Bank. It shall acquire membership in 

accordance with paragraph 1 or parag 2 of article 64 of this Agreement. 

2. The geographical area to which the regional membership and 

activities of the Bank may extend (referred to in this 

as "Africa" or "African", aa the case may be) shall comprise the continent 

of ~frica and African islands. 

3. Nonregional countries which are, or members of the African 

Development Fund, or which have made. or are making, contributions to the 

African Fund under terms and conditions similar to the terms and 

conditions of the Agreement Establishing the African Development Fund, may 
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also be to the Bank, at such times and under such rules as 

the Board of Governors shall have established. ~uch general rules may be 

amended by decision of the Board of Governors by a two-thirds majority 

of the total number of.governors, including two-thirds of the governors of 

nonregional mambers, representing not less than three-fourths of the total 

voting ~et of the member countries. 

The Bank shall have a Board of Governors, a Board of Directors, a 

president, at least one Vice-President and such other officers and staff to 

perform such as the Bank may 
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CHAPTER II 

1. a. The authorized capital stock of the Bank shall be 250,000,000 

of account. It shall be divided into 25,000 shares of a par value of 

10,000 units of account sach share, ~hich shall be for 

subsoription by members. 

b. The value of the unit of account shall be 0.88867068 gramme of 

fine gold. 

2. The authorized capital stock shall be divided into paid-up shares 

and callable shares. The equivalent of 125,000,000 units of account shall 

be paid up, and the equivalent of 125,000,000 units of account shall be 

callable for the purpose defined in paragraph 4.8 of 7 of this 

3. Subject to the provisions Ot paragraph 4 of f the 

authorized stock may be increased as and when the Board of Governors 

deems it sable. Unless that stock is increased to for 

the initial subscription of a member, the decision of the Board shall be 

by t~thirds majority of the total number of Governors, 

not less than three-quarters of the total power of the 

members. 

4. The authorized tal stock and any increases thereof shall be 

allocated for subscription to regional and nonregional members in such 

proportions that the ive groups shall have available for subsct 

that number of shares which, if fully subscribed, would result in regional 

members hold two-thirds of the total votinq power and nonregional members 

one-third of the total voting power. 
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Article 6 

Subscription of Shares 

1. Each member shall initially subscribe ahares of the capital stock of 

the Bank. The initial subscription of each member shall consist of an equal 

number of paid-up and callable shares. The initial number of shares to be 
,.~ 

subscribed by a State which acquires membership in accordance with paragraph 

1 of article 64 of this Agreement shall be that set forth in its respect in 

annex A to this Agreement, which shall form an integral part thereof. The 

initial number of shares to be subscribed by other members shall be 

determined by the Board of Governors. 

2. In the event of an increase of the capital stock for a purpose other 

than solely to provide for an initial subscription of a member, Gach member 

shall have the right to Bubscribe, on such uniform terms and conditions as 

the Board of Governors shall determine, a proportion of the increase of 

stock equiqalent to the proportion which its stock theretofore subscribed 

bears to the total capital stock of the Bank. No member, howeqer, shall be 

obligated to subscribe to any part of such increased stock. 

3. A member may request the Bank to increase its subscription on such 

terms and conditions as the Board of Governors may determine. 

4. Shares of stock initially subscribed by States which acquire 

membership in accordance with paragraph 1 of article 64 of this Agreement 

shall be issued at par. Other shares shall be issued at par unless the 

Board of Governors by a majority of the total voting power of the members 

decides in special circumstances to issue them on other terms. 

5. Liability on ahares shall be limited to the unpaid portion of their 

issue price. 

6. Shares shall not be pledged nor encumbered in any manner. Tbey 

shall be transferable only to the Bank. 
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Article 7 

Payment of Subscription 

1. a. Payment of the amount initially subscribed to the paid-up capital 

stock of the Bank by a member which acquires membership in accordance with 

paragraph 1 of article 64 shall be made in six instalments, the first of 

which shall be five per cent, the second thirty-fIve per cent, and the 

remaining four instalments each fifteen percent of that amount. 

b. The first instalment shall be paid by the Government concerned on 

or before the date of deposit, on its behalf, of the instrument of 

ratification or acceptance of this Agreement in accordance with paragraph 1 

of. article 64. The second instalment shall become due on the last day of a 

period of six months from the entry into force of this Aqreement or on the 

day of the said deposit. whichever is the latter day. The third instalment 

shall become due on the last day of a period of eighteen months from the 

entry into force of this Agreement. The remaining three instalments shall 

become due successively each on the last day of period of one year 

immediately following the day on which the preceding instalment becomes due. 

2. Payments of the amounts initially subscribed by the members of the 

Bank to the paid-up capital stock shall be made in gold or convertible 

currency. The Board of Governors shall determine the mode of payment of 

other amounts subscribed by the members to the paid-up capital stock. 

3. The Board of Governors shall determine the dates for the payment of 

amounts subscribed by the members of the Bank to the paid-up capital stock 

to which the provisions of paragraph 1 of this article do not apply. 

4. a. Payment of the amounts subscribed to the callable capital stock 

of the Bank shall be SUbject to call only as and when required by the Bank 

to meet its obligations incurred, pursuant to paragraph l.b and d of article 

14, on borrowing of funds for inclusion in ita ordinary capital resources or 

guarantees chargeable to such resources. 
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b. In the event of such calls, payment may be made at the option of 

the member concerned in gold, convertible currency or in the currency 

required to discharge the obligation of the Bank for the purpose of which 

the call is made. 

c. Calls on unpaid subscriptions shall be uniform in percentage on 

all callable shares. 

S. The Bank shall determine the place for any payment under this 

article provided that, until the first meeting of its Board of Governors 

provided in article 66 of this Agreement. the payment of the first 

instalment referred to in paragraph 1 of this article shall be made to the 

Trustee referred to in article 66. 

Article 8 

Special Funds 

1. The Bank may establish, or be entrusted with the administration of, 

Special Funds which are designed to serve its purpose and come within its 

functions. It may receive, hold, use, commit or otherwise dispose of 

resources appertaining to such Special Funds. 

2. The resources of such Special Funds shall be kept separate and apart 

from the ordinary capital resources of the Bank in accordance with the 

provisions of article 11 of this Agreement. 

3. The Bank shall adopt such special rules and regulations as may be 

required for the administration and use of each Special Fund, provided 

always that: 

a. Such special rules and regulations shall be subject to paragraph 

4 of article 7, articles 9 to 11, and those provisions of this Agreement 

which expressly apply to the ordinary capital resources or ordinary 

operations of the Bank, 
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b. Such special rules and regulations must be consistent with 

provisions of this Agreement which expressly apply to special resources or 

special operations of the Bank; and that 

c. Where such special rules and regulations do not apply, the 

Special Funds shall be governed by the provisions of this ~9reement. 

Article 9 

Ordinary Capital Resources 

For the purposes of this Agreement, the expression "ordinary capital 

resources" of the Bank shall include: 

a. Authorized capital stock of the Bank sUbscribed pursuant to the 

provisions of article 6 of this Agreement, 

b. Funds raised by borrowing of the Bank, by virtue of powers 

conferred in paragraph a of article 23 of this Agreement, to which the 

commitment to calls provided for in paragraph 4 of article 7 of this 

Agreement appliesJ 

c. Funds received in repayment of loans made with resources referred 

to in paragraphs a and b of this articleJ and 

d. Income derived from loans made from the aforementioned fundsl 

income from guarantees to which the commitment to calls provided for in 

paragraph 4 of article 7 of this Agreement appliesJ as well as 

e. Any other funds or income received by the bank which do not form 

part of its special resources. 

Article 10 

Special Resources 

1. For the purposes of this Agreement, the expression "special 

resources· shall refer to the resources of Special Funds and shall include: 

a. Resources initially contributed to any Special fund; 
\ 
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b. Funds borrowed for the purposes of any Special Fund, including 

the Special Fund for in 6 of article 24 of this Agreement, 

c. Funds 

resources of any 

governing that 

in respect of loans or guarantees financed from the 

Fund ~ under the rules and regulations 

ial fund, are received by that 

d. Income derived from ions of the Bank by which any of the 

aforementioned resources or funds are used or committed if, under the rules 

and regulations the Fund concerned, that income accrues to 

the said FUnd, and 

e. Any other resources at the d1 of any Special Fund. 

2. For the purposes of this , the expression "special 

resources apperta to a ial Fund M shall include the resources, funds 

and income which are referred to in the preced paragraph and are--ss the 

case may be--contributed to, borrowed or received by, accruing to, or at the 

disposal of the ial Fund concerned in conformity with the rules and 

regulations governing that ial Fund. 

1. The ordinary capital resources of the Bank shall at all times and in 

all respects be held, used, committed, invested or of# 

entirely separate from special resources. Each fund, its resources 

and accounts shall be from other Special Funds, their 

resources and accounts. 

2. The ordinary capital resources of the Bank shall under no 

circumstances be charged with, or used to , losses or liabilities 

arising out of or other activities of any ial Fund. Special 

resources appertaining to any 

charged with, or used to 

fund shall under no circumstances be 

losses or liabilities arising out of 
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or other activities of the Bank financed from its ordinary 

capital resouroes or from special resouroes appertaining to any other 

Special Puna. 

3. tn the and other aotivities of any Special Fund, the 

liability of the Bank shall be limited to the special resources appertaining 

to that S~ial Fund wbicb are at the disposal of the Bank. 
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CBAP'TER I I I 

OPEAA~IONS 

Article 12 

Cse of Resources 

The resources and facilities of the Bank shall be used exclusively to 

implement the purpose and functions set forth in articles 1 and 2 of this 

Agreement. 

1. The of the Bank shall consist of ordinary operations and 

of special operations. 

2. The ord operations shall be those financed from the ordinary 

capital resources of the Bank. 

3. The operations shall be tbose financed from the special 

resources. 

4. The financial statements of the Bank shall show the 

operations and the special operations of the Bank separately. The Bank shall 

such other rules and 

effective separation of the two 

ions as may be required to ensure tbe 

of its operations. 

5. appertaining to ordinary operations shall be 

to the ordinary resources of the BankJ expenses appertaining 

to special operations shall be to the special 

resources. Other expenses shall be as the Bank shall determine. 
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Atticle 14 

1. In its ions, the Bank may provided ot facilitate 

any regional member, Itlaal subdivision or-any agency 

for 

or for any 

institution or undertaking in the territory of any regional member as well 

as for international or regional agencies or institutions concerned with the 

of Afr Subject to the provisions of tbis , the Bank 

may carry out its operations in any of the following waysa 

a. making or participating in direct loans out ofl 

1. Funds to its unimpaired eubscribed 

capital and, as in article 20 of this Agreement, to its 

reserves and undistributed surplus, or out of 

il. Funds corresponding to special resources, or 

b. 

or otherwise 

resources or in 

c. 

or icipating 1n direct loans out of funds borrowed 

by the Bank for inclusion in its ordinary capital 

resourcesJ or 

of funds referred to in a. or b. of 

this paragraph 1n the equity capital of an undertaking or institutionl or 

d. ~ in whole or in part, loans made others. 

2. The ions of this Agreement applying to direct loans which the 

Bank may make pursuant to Bubo-paragraph a or b of the paragraph 

sball also to its participation in any direct loan undertaken pursuant 

to any of those • Equally, the provisions of this Agreement 

applying to guarantees of loans undertaken by tbe Bank to 

d of the ing paragraph shall apply where the Bank 

of such a loan only. 
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Article 15 

Limitations on Operations 

1. The total amount outstanding in respect of the ordinary operations 

of the Bank shall not at any time exceed the total amount of its unimpaired 

subscribed capital, reserves and surplus included in its ordin~~y capital 

resources excepting, however, the special reserve provided for 1n article 20 

of this Agreement. 

2. The total amount outstanding in respect of the special operations of 

the Bank relating to any Special Fund shall not at any time exceed the total 

amount of its unimpaired special resources appertaining to that Special Pund. 

3. In the case of loans made out of funds borrowed by the Bank to which 

the commitment to calls provided for in paragraph 4.a of article 7 of this 

Agreement applies, the total amount of principal outstanding and payable to 

the Bank in a specific currency shall not at any time exceed the total 

amount of principal outstanding in respect of funds borrowed by the Bank 

that are payable in the same currency. 

4. a. In the case of investments made by virtue of paragraph l.c of 

article 14 of this Agreement out of the ordinary capital resources of the 

Bank, the total amount outstanding shall not at any time eKceed ten percent 

of the aggregate amound of the paid-up capital stock of the Bank together 

with the reserves and surplus included in its ordinary capital resources 

excepting, however, the special reserve provided for in article 20 of this 

Agreement. 

b. At the time it-is made. the amount of any specific investment 

refe~red to in the preceding sub-paragraph shall not exceed a percentage of 

equity capital of the institution or undertaking concerned. which the Board 

of Governors shall have fixed for any investment to be made by virtue of 

paragraph I.e of article 14 of this Agreement. In no event shall the Bank 

seek to obtain by such an investment a controlling interest in the 

institution or undertaking concerned. 
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In making direct loans, the Bank shall furnish the borrower with 

currencies other than the currency of member in whose terri the 

~[oject concerned is to be carried out (the latter cu(cency hereinafter to 

be called -local currency·), whicb are required to meet foreign exchange 

expenditure on that 

direct loans, ~rovide 

concerneds 

always that the Bank may, in mak 

to meet local expenditure on the 

a. Where it can do so by supplying local currency without selUng 

any of its holdings or currencies, or 

b. Where in the of the Bank local expenditure on that 

project 1s Ukely to cause undue loss or strain on the balance of 

of the country where that is to be carried out and the amount of 

such financing by the Bank does not exceed a reasonable portion of the total 

expenditure incurred on that project. 

Article 17 

Operational Principles 

1. The 

following princ 

of the Bank shall be conducted in accordance with the 

a. i. The of the Bank sball, except in special 

cirCUMstances, provide for the financing of specific ects, or groups of 

projects, part those of a national or regional 

development programme urgently required for the economic or social 

development of its regional members. They may, however, global 

lOans to, or of loans made to, ~frican national deve banKS 

or other suitable institutions, in order that the latter may finance 

p~ojeets of a specified serving the purpose of the Bank within the 

respective fields of activities of such banks or institutions, 

-15-



ii. In select suitable ects, the Bank shall always be 

guided by the siona l.a of article 2 of tbis Agreem~nt and 

by the potential contribution of the project concerned to the purpose of the 

Bank rather than the of the project. It shall, however. pay special 

attention to the selectLon of suitable multinational projects, 

b. The Bank shall not provide for the financing of a project in the 

territory of a member if that member thereto} 

c. The Bank shall not for the financing of a project to the 

extent that in its the may obtain the finance or 

facilities elsewhere on terms that the Bank considers are reasonable for the 

rec 

of any or other financing d. The 

undertaken in the ord ions of the Bank shall be used only for 

in member countries of and services in member 

countries. 

the directors 

in any case in which the Board of Directors, by a vote of 

not less that two-thirds of the total voting 

power, determines to permit in a non-member country or of goods 

and services in a non-member in special circumstances 

making such procurement appropriate, as in the case of a non-member country 

in which a s ificant amount of financing has been provided to the Bank; 

provided, however, that witb re to any increase of capital stock, the 

board of Governors may that procurement of goods and services with 

the proceeds of such increase be restricted to those countries which 

participate in such increase, 

e. In making or a loan, the Bank shall pay due regard 

to the prospects that the borrower and the guarantor, if any, will be in a 

poSition to meet their obI 

f. In making or 

ions under the 

a loan, the Bank shall be satisfied 

that the rate of interest and other are reasonable and such rate, 

charges and the schedule fot the of prine are appropriate for 

the project 

g. In the case of a ditect loan made by the Bank, the borrower shall 

be permitted by the Bank to draw its funds 

connexion with the as it is 

-16-
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h. The Bank shall make ar 

any loan made or guaranteed it are used 

to ensure that the proceeds of 

for the purposes for which 

the loan was granted. with due attention to cons of economy and 

effic 

i. The Bank shall seek to maintain a reasonable divers ication in 

its investments in equity capital, 

j. The Bank shall apply sound bank prine to its operations 

and, in particular, to its investments in ty capital. It shall not 

assume responsibility for managing any institution or in which 

it has an investmentJ and 

k. In guaranteeing a loan made by other the Sank shall 

receive suitable compensation for its risk. 

2. The Bank shall adopt such rules and 

the consideration of projects submitted to Lt. 

as are required for 

1. In the case of direct loans made the Bank, the contract: 

a. Shall establish, in conformity with the principles 

set forth in paragraph I of article 17 of this and to 

other of this chapter, all the terms and conditions for the loan 

concerned, including those relating to ion, interest and other 

and to maturities and dates of payment, and, in particular, 

b. Shall provide that--subject to paragr 3.a of this 

to the Bank of amortiZation, interest, commission and 

other charges shall be made in the currency loaned. unless--in the case of a 

direct loan made as part of special operationa--the rules and 

otherwise. 

2. In the case of loans guaranteed by the Bank, the contract of 

guarantee: 
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a. Shall establish, in conformity with the operational principles 

set forth in paragraph 1 of article 17 of this Agreement and subject to the 

other provisions of this chapter, all the terms and conditions of the 

guarantee concerned including those relatLng to the fees, commission, and 

other charges of the Banks and, in particular, 

b. Shall provide that--subject to paragraph 3.c of this article--all 

~ayments to the Bank under the guarantee contract shall be made 1n the 

currency loaned. unless--in the case of a loan guaranteed as part of special 

operations--the rules and regulations provide otherwise~ and 

c. Shall also provide that the Bank may terminate its liability with 

respect to interest if, upon default by the borrower and the guarantor, if 

any, the Bank offers to purchase, at par and interest accrued to a date 

designated in the offer, the bonds or other obligations guaranteed. 

3. In the case of direct loans made or loans guaranteed by the Bank, 

the Bank, 

a. In determining the terms and conditions for the operation, ghall 

take due account of the terms and conditions on which the corresponding 

funds were obtained by the Bank, 

b. Where the recipient is not a member, may, when it deems it 

advisable, require that the member in whose territory the project concerned 

is to be carried out, or a public agency or institution of that member 

acceptable to the Bank, guarantee the repayment of the principle and the 

payment of interest and other charges on the loan, 

c. Shall expressly state the currency in which all payments to the 

Bank under the contract concerned shall be made. At the option of the 

Borrower, however, such payments may always be made in gold or convertible 

currency or, subject to the agreement of the Bank, in any other currency. and 

d. May attach such other terms or conditions, as it deems 

appropriate, taking into account both the interest of the member directly 

concerned 1n the project and the interests of the members as a whole. 
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Article 19 

Commission and Fees 

1. The Bank shall charge a commission on direct loans made and 

guarantees given as part of its ordinary operations. Tbis commission, 

payable periodically, shall be computed on the amount outstanding on ea~~ 

loan or guarantee and shall be at the rate of not leS8 that Qne per cent" per 

annum, unless the Bank. after the first ten years of its operations, decides 

to change this minimum rate by a majority of two-thirds of its members 

representing not less than three-quarters of the total voting power of the 

members. 

2. In guaranteeing a loan as part of its ordinary operations, the Bank 

shall charge a guarantee fee. at a rate determined by the Board of 

Directors, payable periodically on the amount of the loan outstanding. 

3. Other charges of the Bank in its ordinary operations and tbe 

commission. fees and other charges in its special operations shall be 

determined by the Board of Directors. 

Article 20 

Special Resecve 

The amount of commissions received by the Bank pursuant to article 19 

of this Agreement shall be set aside as a special reserve which shall be 

kept for meeting liabilities of the Bank in aocordance with its article 21. 

The special reserve sball be held in such liquid form, permitted under this 

Agreement, as the Board of Directors may decide. 
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Article 21 

Methods of Meeting Liabilities of the Bank (Ordinary Operations) 

1. Whenever necessary to meet contractual payments of interest, other 

charges or amortization on the borrowing of the Bank, or to meet its 

liabilities with respect to similar payments in respect of loans guaranteed 

by it and chargeable to ita ordinary capital resources, the Bank may call in 

appropriate amount of the unpaid subscribed callable capital in accordance 

with paragraph 4 of article 7 of this Agreement. 

2. In cases of default in respect of a loan made out of borrowed funds 

or guaranteed by the Bank as part of its ordinary operations, the Bank may, 

if it believes that the default may be of long duration, call an additional 

amount of such callable capital not to exceed 1n anyone year one percent of 

the total subscriptions of the members, for the following purposes, 

a. To redeem before maturity, or otherwise discharge, its liability 

on all or part of the outstanding principal of any loan guaranteed by it in 

respect of which the debtor is in default' and 

b. To repurchase, or otherwise discharge, its liability on all or 

part of its own outstanding borrowing. 

Article 22 

Methods of Meeting Liabilities on Borrowings for Special Funds 

Payments in satisfaction of any liability in respect of borrowings of 

funds for inclusion in the special resources appertaining to a Special Fund 

shall be charged: 

i. First, against any reserve established for this purpose for 

or within the Special Fund concerned, and 

i1. Then. against any other assets available in the special 

resources appertaining to that Special Fund. 
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CHAPTER IV 

BORROWING AND OTHER ADDITIONAL POWERS 

In to the powers elsewhere in this Agreement, the 

Bank shall have the power to: 

a. Borrow funds in member countries or elsewhere. and in that 

connexion to furnish such collateral or other security as it shall 

that: 

i. Before making a sale of its 

member, the Bank shall have obtained Lts 

in the market of a 

ii. Where the obligations of the Bank are to be denominated in 

the currency of a member, the Bank shall have obtained its approval, and 

iii. Where the funds to be borrowed are to be included in its 

ordinary capital resources, the Bank shall have obtained, where appropriate~ 

the approval of the members referred to in Bub-paragraph ! and ii of this 

that the proceeds may be 

any restrictions. 

for any other currency without 

b. and sell securities the Bank has issued or guaranteed or in 

which it has invested provided that it shall have obtained the 

approval of any member in whose terri 

sold, 

the securities are to be bought or 

c. Guarantee or underwrite securities in which it has invested in 

order to facilitate their saleJ 

d. Invest funds not needed in its operations in such obl as 

it lIIay and invest funds held the Bank for pensions or similar 

purposes in marketable securities, 

e. Undertake activities incidental to its operations such as, among 

others, the promotion of consortia for financing which serves the purpose of 

the Bank and comes within its 
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f. i. Provide all technical and assistance which serve its 

purpose and come within its functionss and 

ii. expenditure incurred by such a service is not 

the net income of the Bank therewith and, in tbe f 

five years of its operations, use up to one per cent of its paid-up 

on sucb , provided that the total expenditure of the Bank 

On such In each year of that does not exceed fth of 

that and 

g. Exercise such other powers as shall be necessary or in 

furtherance of its purpose and func consistent with the of 

1. The Bank may request any member to loan amounts of its 

currency to the Bank in order to expenditure in respect of goods or 

aery produced in the territory of that member for the purpose of a 

project to be carried out in the terr of another member. 

2. Unless the regional member concerned invokes economic and financial 

difficulties which, in its are 1 to be provoked or 

by the granting of such a loan to the Bank, that member shall with 

the of the Bank. The loan shall be made for a period to be 

with the Bank, which shall be in relation to the duration of the 

which the proceeds of that loan are designed to finance. 

3. Unless the regional member agrees otherwise, the amount 

in respect to its loans made to the Bank pursuant to this 

article shall not, at any time, exceed the equivalent of the amount of its 

to the capital stock of the Bank. 

4. Loans to the Bank made pursuant to this article shall bear interest, 

by the Bank to the member, at a cate which shall correspond 
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to the average rate of interest paid by the Bank on its borrowings for 

Special Funds during a period of one year preceding the conclusion of the 

loan agreement. This rate shall in no event eKceed a maximum rate which the 

Board of Governors shall determine from time to time. 

5. The Bank shall repay the loan, and pay the interest due in respect 

thereof, in the currency of the lending member or in a currency acceptable 

to the latter. 

6. All resources obtained by the Bank by virtue of the provisions of 

this article shall constitute a Special Fund. 

Article 25 

Warning to be Placed on Securities 

Every security issued or guaranteed by the Bank shall bear on its face 

a conspicuous statement to the effect that it is not an obligation of any 

government unless it is in fact the obligation of a particular government in 

which case it shall so state. 

Article 26 

Valuation of Currencies and Determination of Convertibility 

Whenever it shall become necessary under this Agreement! 

i. To value any currency in terms of another currency, in terms 

of gold or of the unit of account defined in paragraph l.b of article 5 of 

this Agreement, or 

ii. To determine whether any currency is convertible, 

such valuation or determination. as the case may be, shall be 

reasonably made by the Bank after consultation with the International 

Monetary Fund. 
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Use of Currencies 

1. Members may not maintain or any restrictions on the holding 

or use by the Bank or any rec from the Bank, for payments 

anywhere, of the following: 

a. Gold or convertible currencies received by the Bank in payment of 

ions to the tal stock of the Bank from its members, 

b. Currencies of members purchased with the gold or convertible 

currencies referred to in the preceding sub-paragraph. 

c. Currencies obtained by the Bank by bor , pursuant to 

a of article 23 of this Agreement, for inclusion in its ordinary 

resources; 

d. Gold or received by the Bank in on account of 

pr , interest. dividends or other 1n of loans or 

investments made out of any of the funds referred to in sub-paragraphs a to 

c or in payment of commissions or fees in of issued by 

the Bank; and 

e. Currencies, other than its own, received by a member from the 

Bank in distribution of the net income of the Bank accordance with 

article 42 of this reement. 

2. Members may not maintain or impose any restrictions on the holding 

or use by the Bank or by any rec from the Bank, for payments anywhere, 

of currency of a member received by the Bank does not come ~ithin the 

ions of the paragraph, unless} 

a. That member declares that it desires the use of such currency to 

be restricted to payments for goods or services in its territorYJ or 

b. Such currency forms part of the special resources of the Bank and 

its use is subject to special rules and regulations. 

3. Members may not maintain or impose any restrictions on the holding 

or use by the Bank, for mak amortization or ant payments or for 
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repu(chasing--in whole or in part--its obligations, of currencies received 

by the Bank in repayment of direct loans made out of its ordinary capital 

resources. 

4. The Bank shall not use gold or currencies which it holds for the 

purchase of other currenaJes of its members except: 

a. In order to meet its existing obligations; or 

b. Pursuant to a decision of the Board of Directors adopted by a 

two-thirds majority of the total voting power of the members. 

Article 28 

Maintenance of Value of the C~rrency Holdings of the Sank 

1. Whenever the par value of the currency of a member is reduced in 

terma of the unit of account defined in paragraph l.b of article 5 of this 

Agreement. or its foreign exchange value has, in the opinion of the Bank, 

depreciated to a Significant extent, that member shall pay to the Bank 

within a reasonable time an amount of its currency required to maintain the 

value of all auch currency held by the Bank on account of its subscription. 

2. Whenever the par value of the currency of a member is increased in 

terms of the said unit of account, or its foreign exchange value has. in the 

opinion of the Bank, appreciated to a significant extent, the Bank shall pay 

to that member within a reasonable time an amount of that currency required 

to adjust the value of all such currency held by the Bank on account of its 

subscription. 

3. The Bank may waive the provisions of this article where a uniform 

proportionate change in the par value of the currencies of all its members 

takes place. 
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CRAPTER V 

ORGANIZATION AND MANAGEMENT 

1. All the powers of the Bank shall be vested in the Board of 

Governors. In part 

concerning the credit 

the Board shall issue general directives 

of the Sank. 

2. The Board of Governors may delegate to the Board of Directors all 

its powers except the power to: 

a. Decrease the authorized capital stock of the Sank, 

b. Establish or the administration of Special Funds) 

c. Authorize the conclusion of general arrangements for 

with the authorities of African countries which have not yet attained 

independent status or of arrangements for co-operation with African 

Governments which have not yet acquired membership of the Bank, as well as 

of such agreements with other Governments and with other international 

organizations, 

d. Determine, on the recommendation of the Board of Directors, the 

remuneration and conditions of service of the President of the Bank, 

e. Determine the remuneration of directors and their alternates, 

f. Select outside auditors to certify the General Balance Sheet and 

the Statement of Profit and Loss of the Bank and to select such other 

experts as may be necessary to examine and report on the management 

of the BanK, 

g_ , after reviewing the report of the aud the General 

Balance Sheet and Statement of Profit and Loss of the Bank) and 

h. E~ercise such other powers as are for that 

Board in this 
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3. The Board of Governors shall retain full powers to e~eroise 

authority over any matter delegated to the Board of Directors pursuant to 

paragraph 2 of this article. 

Article 30 

1. Each member shall be represented on the Board of Governors and shall 

apoint one governor and one alternate governor. They shall be persons of 

the competence and wide experience in economic financial matters and 

shall be of the member States. Each governor and alternate shall 

serve for five years, subject to termination of appointment at any time. or 

to at the of the appointing member. No alternate 

may vote 

Board shall 

the 

in the absence of his principal. At its annual , the 

one of the governors as Chairman who shall hold office 

of the Chairman at the next annual meeting of the Board. 

2. Governors and alternates shall serve a sucb without remuneration 

from the but the Bank may pay them reasonable expenses incurred in 

attending 

Article 31 

,Board of Governors, Procedure 

1. The Board of Governors shall hold an annual and such other 

meetin9s as may be for the Board or called by the Board of 

Directors. of the Board of Governors shall be called, the Board 

of whenever by five members of the Bank. or members 

of the total voting power of the members. All meet 

of the Board of Governors shall be held in regional member countries. 
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2. A quorum for any meeting of the Board of Governors shall be a 

of the total number of governors or their representing 

not less than two-thirds of the total power of the members. Such 

quorum shall include a of the governors or their alternates of 

regional members and at least two governors or their alternates of 

nonregional members 4 If the Board of Governors is unable to achieve the 

sub-quorum requirement respecting the presence of nonreqional governors or 

their alternates within two days of the date set for the , the said 

um requirement may be waived. 

3. The Board of Governors may by establish a 

the Board of Directors may, when it deems such action advi 

obtain a vote of the governors on a specific question without calling a 

meeting of the Board. 

4. The Board of Governors, and the Board of Directors to the extent 

authorized. may establish such subsidiary bodies and such rules and 

as may be necessary or appropriate to conduct the business of 

the Bank. 

Article 32 

Board of Directors: Powers 

Without prejudice to the powers of the Board of Governors as provided 

in article 29 of this Agreement. the Board of Directors shall be responsible 

for the conduct of the operations of the Bank and for this purpose 

shall, in addition to the powers provided for it expressly in this 

exercise all the powers delegated to it by the Board of 

Governors, and in icular: 

a. On recommendation of the President of the Bank, appoint one or 

more Vice-Presidents of the Bank and determine their terms of service, 

b. re the work of the Board of Governors, 
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c. In conformity with the General directives of the Board of 

Governors, take decisions concerning particular direct loans, guarantees, 

investments in capital and borrowing of funds by the BankJ 

d. Determine the rates of interest for direct loans and of 

commissions for 5J 

for 

e. Submit the accounts for each financial year and an annual 

to the Board of Governors at each annual meeting) and 

f. Determine the general structure of the services of the Bank. 

Article 33 

Board of Directorsl Composition 

1. The Board of Directors shall be composed of eighteen members who 

shall not be governors or alternate governors. Twelve members shall be 

elected by the Governors of the regional members and six members shall be 

elected by the governors of the nonregional members. They shall be elected 

by the Board of Governors in accordance with annex B to this In 

the Board of the Board of Governors shall have due 

to the in economic and financial matters 

the office. The Board of Governors may determine to change the number of 

members of the Board of Directors only by a three-fourths major of the 

total vot power of the member countries, including with to 

for 

ions relat exclusively to the number and election of directors by 

the regional member countries, by a two-thirds majority of the governors of 

regional members, and with to the provisions exclus to 

the number and election of directors by nonreglonal member countr by a 

two-thirds majority of the governors of nonregional members. 

2. Each director shall appoint an alternate who shall act for him when 

he is not Directors and their alternates shall be of 

member States, but no alternate may be of the same nationality as his 

director. An alternate may ipate in meetings of the Board but may 

vote when he is 1n of his director. 
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3. Directors shall be elected for a term of three years and may be 

re-elected. They shall continue in office until their successors are 

elected. If the office of a director becomes vacant more that 180 days 

before the end of his term, a successor shall be elected in accordance with 

annex B to this Agreement, for the remainder of the term the Board of 

Governors at its next session. While the office remains vacant the 

alternate of the former director shall exercise the powers of the latter 

that of appointing an alternate. 

1. The Board of Directors shall in continuous session at the 

principal office of the Bank and shall meet as often as the business of the 

Bank may require. 

2. A quorum for any of the Board of Directors shall be a 

majority of the total number of representing not less that 

two-thirds of the total votin9 power of the members. Suoh quorum shall 

include at least one director of nonregional members. If the Board of 

Directors is unable to acbieve the sub-quorum requirement respecting the 

presence of at least one direotor of the non reg members, the said 

sub-quorum requirement may be waived at the next session. 

3. The Board of Governors shall adopt regulations under which, if there 

is no director of its national , a member may be represented at a meeting 

of the Board of Directors when a made by, or a matter ly 

affecting, that member is under consideration. 
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Article 35 

Voting 

1. Each member shall have 625 votes and, in addition, one vote for each 

share of the capital stock of the Bank held by that member, provided, 

however, that in connection with any increase in the authorized capital 

stock, the Board of Governors may determine that the capital stock 

authorized by such increase shall not have voting rights and that such 

increase of stock shall not be subject to the preemptive rights established 

in paragraph 2 of article 6 of this Agreement. 

2. In voting in the Board of Governors. each governor shall be entitled 

to cast the votes of the member he represents. Except as otherwise 

expressly provided in this Agreement, all matters before the Board of 

Governors shall be decided by a majority of the voting power represented at 

the meeting. 

3. In voting in the Board of Directors, each director shall be entitled 

to cast the number of votes that counted towards his election, which votes 

shall be cast as a unit. Except as otherwise provided in this Agreement, 

all matters before the Board of Directors shall be decided bV a majority of 

the voting power represented at the meeting. 

Article 36 

The President: Appointment 

The Board of Governors, on the recommendation of the Board of 

Directors, shall elect by a majority of the total voting power of the 

members, including a majority of the total voting power of the regional 

members, the President of the Bank. He shall be a person of the highest 

competence in matters pertaining to the activities, management and 

administration of the Bank and shall be a national of a regional member 
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State. While holding neither he nor any Vice-President shall be a 

governor or a director or alternate for either. The term of office of the 

President shall be five years. It may be renewed. He shalt, however, be 

from office if the Board of Directors so decides by a two-thirds 

of the vot power of the members including a two-thirds i 

of the voting power of the regional members. The Board of Directors shall 

appoint an Act President and promptly inform the Board of Governors of 

such decision and of its reasons therefor. The Board of Governors shall 

make a final decision on the matter at its next annual Meeting, if such 

suspension occurs not more than ninety days before that meeting, otherwise 

at a special meeting to be called its Chairman. The Board of Governors 

may remove the President from office by a resolution adopted by a majority 

of the voting power of the members, including a majority of the voting power 

of the regional members. 

1. The President shall be Chairman of the Board of Directors but shall 

have no vote except 8 vote 1n case of an division, Be may 

participate in meetings of the Board of Governors but shall not vote. 

2. The President shall be chief of the staff of the Bank and shall 

conduct, under the direction of the Board of D 

of the Bank. He shall be responsible for the 

the current business 

of the officers 

and staff of the Bank whom he shall and release in accordance with 

adopted by the Bank. He shall fix the terms of their employment 

in accordance with rules of sound management and financial 

3. The President shall be the legal representative of the Bank. 

4. The Bank shall adopt regulations which shall determine who shall 

lly represent the Bank and perform the other duties of the 1n 

the event that he is absent or that his office should become vacant. 
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5. In appointing the officers and stafft the President shall make it 

his foremost to secure the highest standards of effic 

technical competence and city, and recruit them on as wide a 

geographical basis as possible, paying full regard to the character 

of the Bank, as well as the partioipation of nonregional states. 

Article 38 

1. The Bank shall not loans or assistance that could in any way 

prejudice, f deflect or otherwise alter its purpose or functions. 

2. The its president, Vice-presidents, officers and staff shall 

not interfere in the affairs of any member, nor shall they be 

influenced in decisions by the political character of the member 

conoerned. considerations shall be relevant to their 

decisions. Such considerations shall be 

achieve and carry out the functions of the Bank. 

in order to 

3. The President, Vice-Presidents, officers and staff of the Bank* in 

discharge of the offices, owe their duty entirely to the Bank and to no 

other author 

character of this 

of in the 

Eaeh member of the Bank shall respect the international 

and shall refrain from all to influence any 

of their duties. 

Off 

1. The principal office of the Bank shall be located in the terr 

of a member State. The choice of the location of the prine 

office of the Bank shall be made by the Board of Governors at its first 
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meeting, tak into account the availability of facilities for the proper 

functioning of the Bank. 

2. the provisons of article 35 of this , the 

choice of the location of the principal office of the Bank shall be made by 

the Board of Governors in accordance with the conditions that led to the 

of this 

3. The Bank may establish branch offices or elsewhere. 

Article 40 

1. Each member shall designate an appropriate author with which the 

Bank may communicate in connexion with any matter aris under this 

Agreement. 

2. Each member shall its central bank or such other 

institution as may be agreed by the Bank, as a depository with which the 

Bank may its of currency of that member as well as other 

assets of the Bank. 

3. The Bank may hold its assets, including and convertible 

currencies, with such depositories as the Board of Directors shall determine. 

Article 41 

1. The Bank shall endeavor to make available the text of this Agreement 

and all its documents in the principal used in Africa. 
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The working languages of the Bank shall be, if possible, African languages, 

English and French. 

2. Members shall furnish the Bank with all information it may Iequest 

of them in order to facilitate the performance of its functions. 

3. The Bank shall publish and transmit to its members an annual report 

containing an audited statement of the accounts. It shall also 

quarterly to the members a summary statement of its financial position and a 

profit and loss statement showing the results of its operations. The Annual 

Report and the Quarterly Statements shall be drawn up in accordance with the 

provisions of paragraph 4 of article 13 of this Agreement. 

4. The Bank may also publish such other reports as it deems desirable 

to carry out its purpose and functions. They shall be transmitted to the 

members of the Bank. 

Article 42 

Allocation of Net Income 

1. The Board of Governors shall determine annually what part of the net 

income of the Bank, including the net income accruing to its special Fund, 

shall be allocated--after maKing provision for reserves--to surplus and what 

part, if anYI shall be distributed. 

2. The distribution referred to in the preceding paraqraph shall be 

made in proportion to the number of shares held by each member. 

3. payments shall be made in such manner and 1n such currency as the 

Board of Governors shall determine. 
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CHAPTER VI 

WITBDRAWAL AND SUSPENSION OF MEMBE'RSJ TEMPORARY SUSPENSION 

AND TERMINA.TION OF OPERATIONS OF TRE BANK 

1. Any member may withdraw from the Bank at any time by transmitt 

notice in writing to the Bank at its principal office. 

2. Withdrawal by a member shall become effective on the date 

in its notice by in no event less than six months after the date that notice 

has been received by the Bank. 

Suspension 

1. If it appears to the Board of Directors that a member to 

fulfil any of its ions to the Bank, that member shall be by 

that Board by a of the Directors exercising a majority of the total 

voting power, including, in the case of a regional member, a majority of the 

total votes of reg members, and in the case of a nonregional member, a 

majority of the total votes of nonregional members. The decision to 

a member shall be subject to review by the Board of Governors at a 

meet which the Board of Directors shall convene for that 

purpose or the next Annual Meeting of the Board of Governors, whichever 

comes earlier# and the Board of Governors may decide to reverse the 

suspension by the same majorities as provided above. 

2. A member so suspended shall automat cease to be a member of 

the Bank one year from the date of suspension unless a decision La taken by 
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the Board of Governors 

standinq. 

the same majority to restore the member to good 

3. While under 

any rights under this 

remain subject to all 

a member shall not be entitled to exercise 

the r of wi but shall 

1. After the date on which a State ceases to be a member (hereinafter 

in this article called the "termination dateW
), the member shall remain 

liable for its direct obl ions to the Bank and for its contingent 

liabilities to the Bank 80 long as any of the loans or guarantees 

contracted before the termination date is outstanding; but it shall cease to 

incur liabilities with to loans and entered into 

thereafter by the Bank and to share 

the Bank. 

in the income or the expenses of 

2. At the time a State ceases to be a member, Bank shall arrange 

for the repurchase of its shares as a of the settlement of accounts 

with that State in accordance with the of 3 and 4 of 

this article. For this purpose, the ~Cl1a~ie price of the shares shall be 

the value shown by the books of the Bank on the date. 

3. The payment for shares by the Bank under this article 

shall be governed by the following conditions, 

a. Any amount due to the State concerned for its shares shall be 

withheld so long as that State, its central Bank or any of its 

romains liable, as borrower or guarantor, to the Bank and such amount may, 

at the option of the Bank, be applied on any such liability ao it matures. 

No amount shall be witheld on account of the liability of the State 

resulting from its subscription for shares in accordance with 
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of article 7 of this Agreement. In any event, no amount due to a member for 

its shares shall be paid until six months after the termination date. 

b. Payments for shares may be made from time to time, upon their 

surrender by the Government of the state concerned, to the extent by which 

the amount due as the repurchase price in accordance with paragraph 2 of 

this article exeeds the aggregate amount of liabilities on loans and 

guarantees referred to in sub-paragraph a. of this paragraph until the 

form~r member has received the fuil r~purchase price. 

c. Payments shall be made in the currency of the State receiving 

payment or, if such currency is not available, in gold or convertible 

currency_ 

d. If losses are sustained by the Bank on any guarantees or loans 

which were outstanding on the terminiation date and the amount of such 

losses exceeds the amount of the reserve provided against losses on that 

date. the State concerned shall pay, upon demand. the amount by which the 

repurchase price of its shares whould have been reduced, if the losses had 

been taken into account when the repurchase price was determined. In 

addition, the former member shall remain liable on any call for unpaid 

subscriptions in accordance with paragraph 4 of article 7 of this Agreement, 

to the extent that it would have been required to respond if the impairment 

of capital had occurred and the call had been made at the time the 

repurchase price of its shares was determined. 

4. If the Bank terminates its operations pursuant to article 47 of this 

Agreement within six months of the termination date, all rights of the State 

concerned shall be determined in accordance with the provisions of its 

articles 47 to 49. 

Article 46 

Termporary suspension of Operations 

In an emergency, the Board of Directors may suspend temporarily 

operations in respect of new loans and guarantees pending an opportunity for 

further consideration and action by the Board of Governors. 
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Article 47 

1. The Bank may terminate it operations in to new loans and 

by a decision of the BOard of Governors exercising a majority of 

the total voting power of the members, l.nclud a U:y of the tota],." 

voting power of the regional members. 

2. After such termination, the Bank shall th cease all 

activities, except those incident to the orderly realization, conservation 

and preservation of its assets and settlement of its obligations. 

Article 48 

1. In the event of termination of the operations of the Bank, the 

liability of all members for uncalled subscriptions to the stock of 

the Bank and in of the of their currencies shall 

continue until all claims of creditors, including all contingent claims, 

sha 11 have been 

2. All creditors holding direct claims shall be paid out of the assets 

to the Bank on calls on of the Bank and then out of 

subscriptions. Before any payments to creditors holding direct 

claims, the Board of Directors shall make such arrangements as are 

necessary, in its judgment, to ensure a distribution among holders 

of direot and contingent claims. 
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~rticle 49 

Distribution of Assets 

1. In the event of termination of operations of the Bank, no 

distribution shall be made to members on account of their subscriptions to 

the capital stock of the Bank untill 

i. All liabilities to creditors have been discharged or provided 

for, and 

1i. The Board of Governors has taken a decision to make a 

distribution. This decision shall be taken by the Board exercising a 

majority of the total voting power of the members, including a majority of 

the total voting power of the regional members. 

2. ~fter a decision to make a distribution has been taken in accordance 

with the preceding paragraph. the Board of Directors may by a two-thirds 

majority vote make successive distributions of the assets of the Bank to 

members until all assets have been distributed. This distribution shall be 

subject to the prior settlement of all outstanding claims of the Bank 

against each member. 

3. Before any distribution of assets is made, the Board of Directors 

shall fix the proportionate share of each member according to the ratio of 

its shareholding to the total outstanding shares of the Bank. 

4. The Board of Directors shall value the assets to be distributed at 

the date of distribution and then proceed to distributed in the following 

manner. 

a. There shall be paid to each member in its own obligations or 

those of its official agencies or legal entities within its territories, to 

the extent that they are available for distribution. an amount equivalent in 

value to its proportionate share of the total amount to be distributed. 

b. Any balance due to a member after payment has been made in 

accordance with the preceding Bub-paragraph shall be paid in its currency, 
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to the extent that it Is held by the Bank, up to an amount equivalent in 

value to such balance. 

c. Any balance due to a member after payment has been made in 

accordance with sub-paragraphs a and b of this paragraph shall be paid in 

gold or currency acceptable to that member, to the extent that they are held 

by the Bank, up to an amount equivalent in value to such balance. 

d. Any remaining assets held by the Bank after payments have been 

made to members in accordance with sub-paragraphs a to c of this paragraph 

shall be distributed pro rata among the members. 

5. Any member receiving assets distributed by the Bank in accordance 

with the preceding paragraph shall enjoy the same rights with respect to 

such assets a8 the Bank enjoyed before their distribution. 
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CHAPTER VII 

STATUS, IMMUNITIES, EXEMPTIONS AND PRIVILEGES 

Article 50 

Status 

To enable it to fulfill its purpose and the functions with which it is 

entrusted, the Bank shall possess full international personality. To those 

ends, it may enter into agreements with members. non-member States and other 

international organizations. To the same ends. the status. immunities, 

exemptions and privileges set forth in this chapter shall be accorded to the 

Bank in the territory of each member. 

Article 51 

Status in Member Countries 

In the territory of each member the Bank shall possess full juridical 

personality and, in particular, full capacity, 

a. To contractJ 

b. To acquire and dispose of immovable and movable property, and 

c. To institute legal proceedings. 

Article 52 

Judicial procedings 

1. The Bank shall enjoy immunity from every form of legal process 

except in cases arising out of the exercise of its borrowing powers when it 

may be sued only in a court of competent jurisdiction in the territory of a 

member in which the Bank has its principal office. or in the territory of a 

member 
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or non-member State where it has appointed an agent for the purpose of 

aoceptin9 service or notice of process or has issued or 9uaranteed 

securities. No actions shall, however. be brought by members or persons 

for or deriving claims from members. 

2. The property and assets of the Bank shall. wherever located and by 

wbomso&ver held, be immune from all forms of seizure, attachment or 

execut before the del of final judgment the Bank. 

Article 53 

1. Property and assets of the Bank, wherever located and by whomsoever 

held, shall be immune from requisition, confiscation, expropriation 

or any other form of taking or foreclosure by executive or legislative 

action. 

2. The archives of the Bank and, in general, documents belonging to 

it, or held by it, shall be inviolable. Wherever located. 

Article 54 

To the extent necessary to carry out the purpose and functions of the 

Bank and subject to he provisions of this , all property and other 

aSSets of the Bank shall be from regulations, controls 

and moratoria of any nature. 
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Article 55 

Privilege for Communications 

Official communications of the Bank shall be accorded by each member 

tbe same treatment that it accords to the offical communications of other 

members. 

Article 56 

Personal Immunites and Privileges 

All governors, directors, alternates, officers and employees of the 

Bank and experts and consultants performing missions for the Bank, 

i. Shall be immune from legal process with respect to acts 

performed by them in their official capacity, 

ii. Where they are not local nationals, shall be accorded the same 

immunities from immigration restrictions, alien registration requirements 

and national service obligations, and the same facilities as regards 

exchange regulations as are accorded by members to the representatives, 

officials and empolyees of comparable rank of other members, and 

iii. Shall be granted the same treatment in respect of travelling 

facilities as is accorded by members to representatives, officials and 

employees of comparable rank of other members. 

Article 57 

Exemption from Ta~ation 

1. The BanK, its property, other assets, income and its operations and 

transactions shall be exempt from all taxation and from all customs duties. 

The Bank shall also be exempt from any obligation relating to the payment, 

withholding or collection of any tax or duty. 
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2. No tax shall be levied on or in repsect of salaries and emoluments 

paid by the Bank to directors, alternates, officers and other professional 

staff of the Bank. 

3. No tax of any kind shall be levied on any obligation or security 

issued by tbe Bank, including any dividend or interest thereon, by 

whomsoever heldJ 

i. Which discriminates against such obligation or security solely 

because it is issued by the BankJ or 

ii. If the sole jurisdictional basis for sucb taxation is the place 

or currency in which it is issued, made payable or paid. or the location of 

any office or place of business maintained by the Bank. 

4. No tax of any kind shall be levied on any obligation or security 

guaranteed by the Bank, including any dividend or interest thereon, by 

whomsoever held, 

i. Which discriminates against such obligation or security solely 

because it is guaranteed by the BankJ or 

ii. If the 901e jurisdictional basis for such taxation is the 

location of any office or place of business maintained by the Bank. 

Article 58 

Notification of Implementation 

Each member shall promptly inform the Bank of the specific action which 

it has taken to make effective in ita territory the provisions of this 

ohapter. 

Article 59 

Application of Immunites, Exemptions and Privileges 

The immunities, exemptions and privileges provided in this chapter are 

granted in the interests of the Bank. The Board of Directors may waive. to 
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such extent and upon such conditions as it may determine, the immunities and 

exemptions provided in articles 52, 54, 56 and 51 of this Agreement in cases 

where its action would in its opinion further the interests of the Bank. 

The President shall have the right and the duty to waive the Lmmunity of any 

official in cases where, in his opinion, the immunity would impede the 

course of justice and can be waived without prejudice to the interests of 

the Bank. 
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CHAPTER VIII 

AMENDMENTS, INTERPRETATION, ARBITRATION 

Article 60 

Amendments 

1. Any proposal to introduce modifications to this Agreement, whether 

emanating from a member, a governor or the Board of Directors, shall be 

communicated to the Chairman of the Board of Governors, who shall bring the 

proposal before that Board. If tbe proposed amendment is approved by the 

Board, the Bank shall. by circular letter or telegram, ask the members 

whether thay accept the proposed amendment. When two-thirds of the members, 

having three-quarters of the total voting power of the members, including 

two-thirds of the regional members having three-quarters of the total voting 

power of the regional members. have accepted the proposed &mendment, the 

Bank shall certify the fact by formal communication addressed to the members. 

2. Notwithstanding paragraph 1 of this article, the voting majorities 

provided in paragraph 3 of article 3 may be amended only by the voting 

majorities stated therein. 

3. Notwithstanding paragraph 1 of this article, acceptance by all the 

members is required for any amendment modifyin9' 

i. The right secured by paragraph 2 of article 6 of this Agreement, 

Ii. The limitation on liability provided in paragraph 5 of this 

article. and 

iii. The right to withdraw from the Rank provided in article 43 of 

that Agreement. 

4. Amendments shall enter into force for &11 members three months after 

the date of the formal communication provided for in paragraph 1 of this 

article unless the Board of Governors specifies a different period. 
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5. Notwithstanding the 

years at the latest after the 

sions of paragraph 1 of this three 

and 1n the into force of this 

light of the experience of the Bank, the rule according to wbich each member 

should have one vote shall be examined by the Board of Governors or at a 

of Heads of State of the member countries in accordance with the 

conditions that applied to the ian of this 

1. The English and French texts of this 

equally authentic. 

shall be regarded as 

2. ~ny question of of the provisions of this Agreement 

arising between any member and the Bank or between any members of the Bank 

shall be submitted to the Board of Directors for decision. If there is no 

d of its national! on that Board, a member icularly affected by 

the question under consideration shall be entitled to direct representation 

in such cases. Such r of shall be by the Board 

of Governors. 

3. In any case where the Baaed of Directors have given a decision under 

2. of this article, any member may require the question be 

referred to the Board of Governors, whose decision shall be sought--under a 

to be established in accordance with parage 3 of article 31 of 

this Agreement--within three months. That decision shall be final. 

-48-



In the case of a dispute between the Bank and the Government of a State 

has ceased to be a member, or between the Bank and any member upon the 

terMination of the operations of the Bank, such dispute sball be SUbmitted 

to arbitration by a tribunal of three arbitrators. One of the arbitrators 

shall be appointed by the Bank, another by the Government of the State 

concerned, and the third arbitrator, unless the otherwise agree, 

sball be appointed by such other author as may bave been prescribed by 

regulations adopted by the Board of Governors. Tbe third arbitrator shall 

have full power to settle all of in any case where the 

parties are in disagreement with respect 
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CHAPTER IX 

FINAL PROVISIONS 

1. Tbis Agreement, deposited with the Secretary-General of tbe United 

Nations (hereinafter called the "Depositary·), shall remain open until 31 

December 1963 for signature the Governments of States whose names are set 

forth in annex A to this Agreement. 

2. The Depositary shall communicate certified 

to all Signatories. 

Article 64 

1. a. This Agreement shall be Bubject to rati 

the Instruments of cat or 

by the Signatory Governments with the 

of this Agreement 

or acceptance by 

shall be 

before 1 

1965. The Depositary shall notify each deposit and the date thereof to the 

other Signatories. 

b. A State whose instrument of ratification or acceptance is 

ited betore the date on which this Agreement enters into force shall 

become a member of the Bank on that date. Any other which 

with the of the preceding shall become a 

member on the date on which its instrument of or acceptance is 

2. Regional States which do not acquire membership of the Bank in 

accordance wttb the provisions of paragraph 1 of this article may become 

members--after the has entered into accession thereto on 
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such ter~s as the Board of Governors shall determine. The Government of any 

such State shall it, on or before a date appointed that Board, an 

instrument of accession with the Depositary who shall notify such it 

and the date thereof to the Bank and to the Parties t~ this Agreement. Upon 

the deposit, the State shall become member of the Bank on the date. 

3. A member may, when depositing its instrument of ratification or 

acceptance, declare that it retains for itself and its political 

subdivisions the to tax salaries and emoluments paid by the Bank to 

or. residents. 

Article 65 

Bntry into Force 

This Agreement shall enter into force upon the deposit of instruments 

of ratification or by twelve s1gnatory Governments whose initial 

subsot , as set forth in annex A to this in 

comprise not less that sixty-five percent of the authorized stock of 

the Bank, always that I January'1964 sball be the earliest date on 

wbich this 

of this ar 

may enter into force 1n accordance witb the 

Article 66 

Commenoement of Operations 

1. As soon as this Agreement enters into , eaoh member shall 

appoint a governor, and the Trustee appointed for this purpose and for the 

purpose indicated In paragraph 5 of article 7 of this shall call 

the first of the Board of Governors. 
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2. At its first meeting, the Board of Governors, 

a. Shall elect nine d B of the Bank in accordance with 

paragra.ph·.l of article 33 of and 

b. Make arrangements for the determination of the date on which the 

Bank shall commence its 

3. The Bank shall notify its members of the date of the commencement of 

its operations. 

DONE in Khartoum, this fourth day of nineteen hundred and 

sixty-three, in a single copy in the and French AMENDED 

at Abidjan by Resolution 05-79 of the Board of Governors at Abidjan 

on the seventeenth day of May nineteen hundred and Date of 

entry into forcel sixteenth of February hundred and eighty-one. 
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ANNEX A 

INITIAL SUBSCRIPTIONS TO THE lWTRORIZ8D CAPITAL STOCK OF THE BANK 

~ 
Subsc r i Et ion 

,11'1 million 

Pdd-up Callable of units 

Member shares shares of accounts) 

l. Algeria 1,225 1,225 24.50 

2. Burundi 60 60 1.20 

3. ea_roan 200 200 4.00 

4. Central African Republic SO SO 1.00 

5. Chad 80 80 1.60 

6. Congo (Brazzaville) 15 75 1.50 

1. Congo (Leopo1dv1l1e) 650 650 13.00 

8. DahOl1leY 10 70 1.40 

9. Ethiopia 515 515 10.30 

10. Gabon 65 6S 1.30 

11. Ghana 640 640 12.80 

12. Guinea 125 125 2.50 

13. Ivory Coast 300 300 6.00 

14. Kenya 300 300 6.00 

15. Liberia 130 130 2.60 

16. Libya 95 95 1.90 

17. Madagascar 260 260 5.20 

18. Mali 115 155 2.30 

19. Mauritania 55 S5 1.10 

20. Morocco 775 775 IS.10 

21- Niger 80 80 1. 60 

22. Nigeria 1,205 1,205 24.10 

23. Rwanda 60 60 1.20 

24. Senegal 215 275 5.50 

-53-



Total 

subacri2tion 

Callable 

Member shares of account.s) 

'" 25. Sierra Leone 105 105 2.10 

26. SomaUa 110 110 2.20 

27. Sudan 505 505 10.10 

28. Tangany ilea 265 265 5 .. l0 

29. 'l'o<Jo 50 50 1.00 

30 Tunisia 345 345 6.90 

11. Ucjanda 230 230 4.60 

32. U.A.8. .. (Egypt) 1,500 1,500 30.00 

33. Upper Volta 65 65 1.30 
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ELECTION OF DIRECTORS 

1. Nondivisible Vote 

At the election of directors each governor shall cast all votes of 

the member he represents for a single person. 

2. Regional Directors 

a. The twelve persons receiving the highest number of votes of the 

governors representing the regional members shall be directors, except that 

no person who receives less than eight percent of the total voting power of 

the regional members shall be considered as elected. 

b. If twelve persons are not elected at the first ballot, a second 

ballot shall be held in which the person who received the lowest number of 

votes in the preceding ballot shall be ineligible and in which votes shall 

be cast only byt 

i. Governors who voted in the preceding ballot for a person who is 

not elected, and 

ii. Governors whose votes for a person who is elected are deemed. in 

accordance with paragraph 2.c of this annex, to have raised the votes cast 

for that person above ten percent of the total voting power of the regional 

members. 

c. i. In determining whether the votes cast by a governor shall be 

deemed to have raised the total number of votes for any person above ten 

percent, the said ten per cent shall be deemed to include. first, the votes 

of the governor casting the highest number of votes for that person, and 

then, in diminishing order, the votes of each governor casting the next 

highest numher until ten percent it attained. 

ii. Any governor part of whose votes must be counted in order to 

raise the votes cast for any person above eight percent shall be considered 

as casting all his votes for that person even if the total number of votes 

cast for that person thereby exceeds ten per cent. 

d. If, after the second ballot, twelve persons are not elected, 

further ballots shall be held in conformity with the principles laid down in 
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this annex, that after eleven persons are elected, the twelfth may 

be the provisions of parage 2.a of this 

annex--by a of the remaining votes. All such remaining 

votes shall be deemed to have counted towards the election of the twelfth 

director. 

3. ional Direotors. 

a. The six persons receiving the highest number of votes of the 

governors ing the nonreqional members shall be except 

that no person who receives less than fourteen of the total voting 

power of the nonregional members shall be cons as 

b. If six persons are not elected at the first ballot. a second 

ballot shall be held in which the person who received the lowest number of 

votes in the ballot shall be inel and in which votes shall 

be cast 

1. Governors who voted in the 

not elected, and 

ballot for a person wbo is 

ii. Governors whose votes for a person who is elected are deemed in 

accordance with 3.c of this annex, to have raised the votes cast 

for that person above nineteen percent of the total voting power of the 

nonregional members. 

c. i. In determining whether the votes cast by a governor shall be 

deemed to have raised the total number of votes for any person above 

nineteen percent, the said nineteen percent shall be deemed to include, 

first the votes of the governors casting the number of votes for 

that person, and in diminishing order, the votes of each governor 

casting the next highest number until nineteen per oent is attained. 

ii. Any governor part of whose votes must be counted in order to 

raise the votes cast for any person about fourteen percent shall be 

cons as cast all his votes for that person even if the total number 

of votes cast for that person exceeds nineteen percent. 

d. If, after the second six persons are not elected, further 

ballots shall be held in conformity with the laid down in thls 

annex. that after five persons are elected, the sixth may be 
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elected--notwithstanding the proYisions of paragraph 3.a of this annex--by a 

simple majority of the remaining yates. All such remaining yates shall be 

deemed to have counted towards the election of the sixth director. 
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ACCORD PORTANT CRIATION DB LA 

BAlfQIJR APRleAINS DB DBVlLOPPEMBNT 

TBL OU· AMlNDB I.E SBPTIBMR JOUR DC MOIS DB MAl MIL NEUP CENT \lUATHE 

VlNG'l" DBUX A LUSAKA (ZAMBIE) # DATE DB 

RESOLUTION 05-79 DIJ CONSEIL DBS GOI1V"BRNlUJRS ADOPTEB A ABIDJAN (COTS 

LB DIX-SEPTIEMB JOUR DU MOIS DB MAl MIL NBUP CENT SOIXANTB 

DIX-NBIJP 





ACCORD POR:l'ANT CREATION DE LA BANQUE M'RICAINE OE DRVELOPPBMBNT 

LES OOtIVE.RNBMENTS au nom. desquels est e 1e Accord, 

RESOLUS a renforcer La solldarite africaine par La cooperation 

econom1que entre Etats africa ins, 

CONSIDER.ANT qll' 11 est necessaire d I .,. ..... .;;'CA.'!:: la mise en valeur des 

v8stes ressources humaines et naturel1es de II pour stimuler le 

developpement economique et Ie progres social de 121. "glon, 

COMPRENANT qu'tl impotte de coordonner les nationaux de 

economique et social pour favoriser La croissance harmonieuse 

de l'ensemble des economies africaines et 11 du commerce exterieur 

afr et, en particulier, des echanges 

RECONNAISSANT que la creation d'une institution financiere commune a 
tous les pays africains aiderait a ces f 

CO~INCUS qu'une association entre pays afticains et non africains 

de drainer, par 11 iaire d'une telle institution, une 

masse supplementalte de capitaux internationaux propres a promouvoir le 

et le progres social de oette ion, dans 

Pi de toutes les au 

SONT CONVENUS de creer. par les 

(denommee ci-apres la 

d ltlons suivantesl 
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CHAPI'l'RE PREMIER 

BUT I FOOCTIONS, MEMBRES ET STRUCTURE 

Le but de la Banque est de contribuer au developpement economique et au 

social des Etats membces , individuellement at 

collectivement. 

1. Pour atteindre son 

a. Utiliser les reS80urces a sa 

projats et programmes dfinvestissement 

exetcs les fonctions suivantesl 

pour financer des 

tendent au developpement 

economique et socIal des Etate membres regionaux, en donnant 

particuliecement pc ai 
i. Des ou programmes qui, par leur nature ou leur 

ampleur, interessent Etats membres, ou 

il. Des projets OU programmes qui visent a rendre les economies de 

ses membres de plus en 

ordonnee leur commerce Leur, 

ires et a developper de 

b. seule, ou en participation. 1a selection, l' et 

1e preparation de projets, entreprises ou activites tendant a cs 

c. Mobiliser et en Afrique et hora d'Afr les 

reseources deat eu flnancement de ces projets et programmes 

d'i 

d. Dlune generale, favoriser l'investissement en Afrique de 

capltaux et pr dans des ou programmes de nature a 
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eontribuer au developpement economique ou au progres social des Etats 

membres regionaux, 

Aft 

services 

e. Fourni~ Itassistance 

pour 1-etude, 1a 

qui peut ette necessaire en 

1e finaneement et l'execution de 

et programme de developpement. et 

f. Entreprendre toutes auttes act et 

son but. 

tous autres 

lui permettraient d l 

2. Dans l'exercice de ses fonctions, 1a devrait cooperer avec 

lea nationaux, regionaux et ionaux de developpement en 

Afrique. Aux memes fins, elle s'efforce de COO~!erer avec d'autres 

internationales ayant un but au sien et avec d'autres 

insti s'interessant au developpement de l'Afr 

3. Dana toutes sea decisions, 1a Banque s' ire des dispositions des 

articles at 2 du present Accord. 

Article 3 

1. A vocation a devenir membre regional de la tout pays africain 

1e statut d'Btat independant. Il devient membre conformement soit au 

2. La 

Banque et a 

1, soit au 2 de l·article 64 du Accord. 

ion dont las pays peuvent devenit memhres reqionaux de 1a 

celle-ci etendre son activite en de 

deve10ppement ion , dans Ie present Accord, par -Aft au 

-africain", su1vant 1e cas) comprend le continent aft et les 

d' 

3. Les pays non 10naux, membres ou qui deviennent membres du Fonds 

africain de lo'ppem.en:t, ou versant au ayant verse des au 

Ponds africains de selon des conditions et 
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a celles de ltAccord du Fonds africain de 

peuvent ette admis en qual de membres de 18 Banque aux 

dates respectives at conformement au~ [&glee generales qu'aura arretees le 

Conae!l des gouverneurs. Ces regles generales ne peuvent ette amendees par 

1e Conse!1 des gouverneurs quia 1a majori des deux du nombre total 

des gouverneurs comprenant les deux tiers des gouverneurs des membres non 

reqionaux. Ie tout representant au moins les trois de l'ensemble des 

volx attri aUK Etats membres. 

Article 4 

Structure 

La est pourvue dlun Conseil des gouverneurs, dlun Conseil 

d'un President et d l au moins un ainsi que 

des fonctionnaires et du personnel necessaites pour It des taches 

elle 
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CHAPITRE II 

CAPITAL 

1. a. Le capital-actions auter de la Banque est de 250.000.000 

d ' de CUlmU'LH. II se divise en 25.000 actions, d'une valeur 

10.000 unites de ....... 'illI .. H."" 

Stats membres. 

chacune, qui Bont offertes a la souscription des 

de 

h. La valeur de l'unite de est de 0,88867088 gramme d'ot fin. 

2. Le capital autotiae se compose d'actions a liberer entierement et 

dfactions sujettes " appel. Ltequivalent de 125.000.000 d"unites de a 

est U.~re et l' de 125.000.000 d'unites de est sujet " a 

appel aux Uns au 4.a de l'article 7 du present Accord .. 

3. Sous reserve des dispositions du paragraphe 4 de cet article, Ie 

autor! peut ette suivant les modalites at au 

moment que le Conse!l des gouverneurs juge Sauf en cas 

d'augmentation de capital uniquement consecutive a ls souscription lnit 

d'un Etat membre, Is decision du Conseil est prise a 1a ite des deux 

tiers du namble total des gouvecneucs, representant au leg trois 

quarts du nomhre total des voix attrihuees au~ Etata memhres. 

4. Le auto[ que toute augmentation de 

oe1ui-oi, seront ouverts a 1a souser Lon des membres regionaux et non 

r'gionaux, de telle sorte que groupe dispose pour la souscription du 

, siLl est ent souscrit, se tradulrait par 1a 

detention des deux tiers du total des voix en ee qui concerne les memhres 

regionaux et d'un tiers du total des volx en ce qui concerne les membres non 

rdgionaux. 
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Article 6 

Souacription des Actions 

1. Chaque Etat membre souscrit initialement sa part d'actions au 

capital de la Banque. La souscription initiale de cbaque membra est 

constituee, en parties egales. d'actiona a liberer entierement et d1actions 

sujettes a appel. Le nornbre initial d'actions a souscrire par un Etat qui 

deviant membre conformement au paragrapha 1 de l'article 64 du present 

Accord est Ie noffibre prevu a l'annexe A au present Accord qui est partie 

integrante dudit Accord. Le noffibre initial d'actlons a aouacrire par 

d'autres membres est determine par Ie Conse!l des gouveroeurs. 

2. En cas d'augmentation du capital-actions qui ne soit pas uniquement 

consecutive a la sou6cription initiale d'un Btat membre, cbaque Etat membra 

a Ie droit de souscrire, selon les conditions et modalites uniformes fixees 

par Ie Conseil des gouverneurs. une fraction de l'augmentation equivalente 

au rapport qui existe entre Ie nombre des actions deja souscrites par lui et 

Ie capital-actions total de la Banque. Toutefois, aucun membra o'est tenu de 

souscrire une fraction quelconque de l'augmentation. 

3. Un Etat membre peut demander a la Banque d'augmenter sa Bouscription 

selon lea conditions et modalites que Ie Conseil des gouverneurs determine. 

4. Les actions initialement souscrites par les Etats qui deviennent 

membres conformement au paragraphe 1 de l'article 64 du present Accord sont 

emises au pair. Leg autres actions sont emises au pair a moins que, dans des 

circonstances particulieres, Ie Conseil des gouverneurs, a la majorite 

absolue des voix attribuees aux Etata meffibres, nlen decide autrement. 

5. La responsabilite encourue pour les actions de la Banque est 11mltee 

a la partie non versee de leur prix d'emission. 

6. Lea actions ne doivent etre n1 donnees en nantissement n1 grevees de 
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charges de quelque maniere que ce soit. Elles ne peuvent etca cedees quiA la 

Banque. 

Article 7 

Paiement des Souscriptions 

1. a. Le montant initialement souscrit au capital-actions de la Banque 

a liberer entierement par un Etat qui devient membce conformement au 

paraqraphe 1 de l'article 64 eat paye en six versements, dont Ie premier 

represente cinq pour cent, Ie deuxieme trente-cinq pour cent et lea quatre 

dernlers quinze pour cent chacun dudit MOntante 

b. Le premier versement est fait par Ie Gouvernement interesse des 

au avant la date du depOt, en son nom, de l'instrument de ratification au 

d'acceptation du present Accord conformement au paragraphe 1 de l'acticle 

64. Le deuxieme versement vient a echeance Ie dernler jour de la periode de 

six mois qui suit la date d'entree en viqueur de l'Accord ou 1a date du 

depOt, selon celIe des deux qui est posterieure a l'autre. Le troisieme 

versement vient A ~cheance Ie dernier jour de la periode de dix-huit mois 

qui suit l'entree en viqueur du present Accord. Les trois derniers 

versements viennent a echeance successivement Ie dernier jour de 1a periode 

dlun an qui suit immediatement 1 1 echeance precedente. 

2. Les montants initialement souscrits par les Etata membres de la 

Banque au capital-actions a liberer entierement sont verses en or au en 

monnaie convertible. Le Conseil des qouverneucs determine 1e mode de 

paiement des autres montante souscrits par les Etata membres au 

capital-actions A liberer entierement. 

3. Le Conseil des gouverneura fixe les dates aUKguelles soot verses les 

MOntante souscrits par les Etata membres de la Banque au capital-actions a 
liberer entierement dans les cas ou les dispositions du paragraphe 1 du 

present article ne sont pas applicables. 

4. A. Les montants souscrits au capital-actions de 1& Banque sujet a 
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appe1 ne font I'objet d'un que suivant les modalites et aux dates 

fixees par 1a "elle en a besotn pour faire face aUK 

qui decoulent des a1 b et d du paragraphe 1 de 1 1article 14, pourvu que 

lesdits engagements cor solt a des emprunts dont les fonds ont ate 

integres dans les ressources ordinaires en capital de 1a 

gsranties qui eng agent ces ressources. 

, soit a des 

b. En cas d'appel, Ie paiement peut sleffectuer, au choix de l'Etat 

membre interesse. en or, en monnaie convertible ou dans 1& mannaie reguiae 

pour que la isse les engagements qui ont mot 

c. Lea appels sur les sou8criptions non 1 

pourcentage uniforme de toutes les actions sujettes a 

I' appel. 

portent sur un 

5. La Banque determine Ie lieu ou s"effectue tout ~ dans prevu 

Ie article sous jusqu'a la ... assemblee du que, premlere 

Conseil des gouverneurs 
, 

I'article a 66 du present Ie premier 

versement vise au paragraphe I du article soit fait " I'institution a 

(Trustee) audit article 66. 

1. La Banque peut instituer des fonds ou tecevoir 1a 

de speclaux, destines a servir ses fins dans Ie cadre de ses 

• Elle est habilitee a recevoir, conserver, employer, engager au de 

toute autre fa9Qn utiliser les ressourcea aE a ces fonds iaux. 

2. Lea ressaurces desdits fonds sont et demeurent separees et 

des ressources ordinaires en capital de La Banque, 

aux dispositions de llarticle 11 du Accord. 

3. La adopte les regles et 1aux qui peuvent 

necessaires pour gerer et utiliser chaque fonds , a condition quel 

a. Ces et reglements iaux scient sous des 

- 8 -



di ions du par 4 de l'article 7 et des articles 9 a ain81 

que des dispositions du present Accord qui concernent expressement les 

ressources ordinaires en capital ou les operations ordinaires de la BanqueJ 

b. Ces regles et conformes aUK 

du present Accord qui concernent 

speciales de la Banque, et que, 

les reseources ou 

c. les cas ces regles et speciaux ne s' 

pas, les fonds speciaux soient regis par les dispositions du 

Article 9 

lquent 

Accord. 

AUK fin du pc~sent Accord, l'expression "reesources ordinaires en 

capital" englobe: 

8. Le capital-actions autociae de la souscrit conformement 

aux de l'article 6 du AccordJ 

b. Les fonds qui d'emprunts par la Banque, en 

vertu des conferee par l'alinea a de l'article 23 du present 

Accord, et s' les dispositions du 4 de 

I'article 7 du Accord concernant llobl 

c. Les fonds re~us en remboursement de prets consentis Bur les 

ressources aUK alineas a et b du present article~ 

d. Les cevenus provenant des prets consent is sur les fonds 

susment , et ceux des 8 1 t les 

dispositions du paragraphe 4 de l'article i du present Accord concernant 

ltobligat1on d'appel, enfin, 

e. TaUs autres fonds ou revenus re~us par 1a 

partie de ses ressources speciales. 

1. AUK fins du present Accord, l'expression "ressources 

- 9 -
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designs l,es ressources des fonds speciaul( et comprends 

a. Lea ressourcea versees pour l'etablissement de fonds spec iaulC , 

b. Les fonds empruntes pour tout fonds special, y compris le fonds 

special prevu au paragrapbe 6 de l'article 24 du present Accord. 

c. Les fonds rembourses sur des prete ou garanties finances au moyen 

des ressources d1un fonds special, at qui font retour audit fonda 

conformement aUK regles et rE~glements applicables a ce fonds,. ... : 

d. Les revenue provenant d'operations par lesquelles la Banque 

emploie ou engage certaines des ressources ou certains des fonds 

susmentionnes £Ii, conformement aUK regles et reglements applicables au fonds 

special interesse, clest a ce fonds que lesdits revenus reviennentl 

e. Toutes autres ressources qui sont a 1a disposition d'un fonds 

special. 

2. AUlC fins du present Accord, l'expression "ressources speciales 

affectees a un fonds special" englobe les ressources, fonds et revenus vises 

au paragraphe precedent qui, suivant Ie cas, Bont verses audit fonds, 

empruntes ou reyus en retour par lui, lui reviennent ou sont mis a sa 

disposition conformement aux ragles et reglements applicables a ee fonds. 

Article 11 

Separation des ressou~ces 

1. Les ressources ordinaires en capital de la Banque sont toujours et a 
tous &garda maintenues, employees, engagees, investies ou de toute autre 

maniere utilisees tout a fait separement des ressources speciales. Chaque 

fonds special, ses ressources et ses comptes demeurent totalement distincts 

des autres fonds speciaulC, de leurs ressources et de leurs comptes. 

2. Les ressources ordinaires en capital de 1a Banque ne sont en aucun 

cas engagees au utilisees pour couvrir les pertes ou les engagements 

d4coulant d'operations ou d'aut~es activites d'un fonds special. Les 

ressources speciales affectees a un fonds special ne soot, en aucun cae, 
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engagees au utili pour cauvrir les partes au les engagements decaulant 

d'operations ou d1autres acttv! de 1& Banque flnanc4ea au moyen de ses 

ressources ordinaires en 

autre fonds ia1. 

3. Dans les 

responsabilite de 1a 

audit fonds sont a 1s 

au de reBsources speciales 

et auttes activites dlun fonds special, 1a 

est limitee aux ressources spectales 

de 1a Banque. 
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CRAPITRE III 

OPERATIONS 

Article 12 

Otilisation des ressources 

Lea ressources et les facilites dont La Banque dispose sont utilisees 

exclusivement pour lui permettre d'atteindre le but et de s'acquitter des 

fonctions enonces aux articles premier at deux. 

Article 13 

Operations ordinaires et operations speciales 

1. Lea operations de la Banque se divisent en operations ordinaires et 

en operations speciales. 

2. Les operations ordinaires sont financees au moyen des ressources 

ordinaires en capital de la Banque. 

3. Les operations specta1es sont financees au moyen des ressources 

spec tales. 

4. Les etats financiers de 1a Banque font apparaLtre separement les 

operations ordinaires et les operations speciales. La Banque adopte les 

autres regles et reglements necessaires pour assurer 1a separation effective 

de ses deux types d'operations. 

5. Les depenses qui decoulent directement des operations ordinaires 

sont imputees aUK ressources ordinaires en capital de la BanqueJ les 

depenses qui decoulent directement des operations speciales sont imputees 

aUK ressources speciales correspondantes. Les autres depenses sont reqlees 

comme la Banque Ie decide. 
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Article 14 

1. La Banque, dans Ie cadre de ses operations. procurer des moyens 

de financement ou des aUK fins d'obtenir de tels moyens, a tout 

Stat membre regional. tout organisme public ou subdivision politique de cet 

Btat, ou a toute institution ou ise sur Ie territoire d ' un 

Btat membre regional, ainsi qu1aux organisations au institutions 

au regionales qui s'interessent au developpement de 

l'Aft Sous reserve des dispositions du present tre, la Banque 

effectuer ses operations de llune quelconque des suivantes: 

a. En accordant des directs ou en partie a de tels 

au moyen, 

i. Des ressources 

engage et, sous reserve deS d 

de ses ves at de l'actifJ ou 

1i. Des fonds cor 

h. En accordant des 

au moyen de fonds qu'elle 

de son libere et non 

itions de I'article 20 du present Accord, 

aux ressources ou 

directs ou en participant a de tels prets 

ou acquiert de toute pour les 

integrer dans ses ressources ordinaires en 

spec tales) ou 

ou dans les ressources 

c. En investissant les fonds vises aux al a et b du present 

dans Ie capital social d'une institution ou d·une entreprise, ou 

d. En garantissant, en 

par d'autres. 

2. Les itions du 

OU en partie, lea 

Accord qui s' 

directs que 1a Banque peut consentir conformement aux 

a sa partie 

consentis 

aux 

a. ou b. du 

tion a tout 

direct aUK termes de l'un ou l'autre des alineas 

susmentionnes. De merne, les dispositions de l'Accord qui s'appliquent aUK 

garanties de prats consentis par la Banque conformement a l'a1inea d du 

paragraphe precSdent sont applicables dans lea cas la ne garantlt 

d'un tel pret. 
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Article 15 

1. t1encours total afferent aux operations ord de 1a Ranque ne 

dolt, a aucun moment, exc&der Ie montant total du capital souscrit at non 

greve de la , des reserves et de l'actif compris dans sea ressources 

en a ltexclusion toutefois de la prevue 

a I'article 20 du present Accord. 

2. L'encours total afferent aux operations 

Ie cadre dtun fonds special ne doit, a aucun moment, 

total des ressources iales non 

de la Banque dans 

Ie montant 

audit fonds. 

3. Dans le cae de prete accordes sur les fonds par la Banque. 

auxquels 8' les dispositions du 4.a de l'article 7 du 

Accord concernant l'obligation d' 1e montant total du 

principal restant a r&gler et payable a 1a Banque dans une monnaie donnee ne 

doit, a aucun moment, exceder Ie montant total du pr restant a regler 

pour les fonds que la Banque a empruntes et qui sont remboursab1es dans 1a 

meme monnaie. 

4. a. Dans Ie cas d ' lnvestissements ef au 

1.c de 1 1 artLcle 14 du Accord au moyen des ressources 

en capital de la Banque, I'encours total ne doit, a aucun moment, 

pour cent du montant du tal-actions de la Banque a 
liberer entierement, des reserves et de l'actif compris dans ces ressources 

ordinaires en capital, a l'exclusion touteEois de la reserve speciale prevue 

a l'article 20 du present Accord. 

b. La montant dlun investissement iculier a 1"811nea 

ne saurait, au moment ou i1 est faLt, un pourcentage du 

capital social de l'institutlon ou de l'entreprise interessee fixe par le 

Conseil des gouverneurs pour tous les investissements effectues conformement 

au l.c de l'article 14 du Accord. En aucun cas, 1a 
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ne cherchera, au moyen de ces inveat a a'aaaurer une 

dominante dans l'inatitution ou I' en question. 

Fourniture de monnales pour lee prets directs 

La , lorsqu'elle accorde des directs, fournit a 
l'emprunteur les monnaies auttes que celIe de l'Etat membre sur Ie 

territoire duguel Ie projet envisage dolt e etant 

en devises a engager pour ce projet, 

pour faira face 

entendu toutefois 

fourn!r lea moyens La Banque, en accordant ces prets 

financiers requia pour couvrlr des 

a. Dans les cas OU elle peut Ie faite en 

locale sans vendee une partie quelconque de ses 

audit projet, 

de la mannaie 

en or ou en monnales 

conver ou 

b. Lorsque, de l'avis de la Banque, les 

de ce projet risquent de provoquer indBment des 

des du pays ou Ie projet doit 

oette balance, et que Ie montant du financement des 

par la ne depasse pas une fraction 

totalea pour l'execution dudit projet. 

Article 17 

principes de gestion 

locales au 

pour la balance 

ou de grever lndGment 

locales 

des locales 

1. Dans sea ions, la Bangue s'inspire des princ suivantsl 

a. i. Lea operations de la Banque doivent, a mains de 

cireonatances speciales, assurer Ie financement de projets ou groupes de 

projets determines, en partlculier ceux qui font partie d'un programme de 

national ou regional. qu'll est urgent de mener a bien pour le 

economique ou social des Etats membrea regionaux. La 
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peut cependant accorde~ des peets de caractere global a des banques 

nationales africaines de developpement ou autres institutions appropriees, 

ou garantir des prets consentis aces banques ou institutions, en vue de 

leur permettre de financer certains projets de type determine qui servent Ie 

but de la Banque dans les domai~es d'activites propres a cas banques ou 

institutions) 

ii. Dans Ie choix des projets appropries, la Banque ~st toujours 

guidee par les dispositions du paragraphe 1.a de l'article 2 du present 

Accord et par la contribution que 1e projet envisage peut apporter a la 

realisation du but de la Banque plut8t que par 1e type meme du projet. 

Cependant, elle prete une attention particuliere au choix de projets 

multinationaux appropriesJ 

b. La Banque ne pourvoit pas au financement d'un projet sur Ie 

territoire d'un Etat membre s1 cat Etat sly oppose, 

c. La Banque ne pourvoit pas au financement d'un projet dans la 

mesure OU, a son avis. Ie beneficialre peut se procurer ailleurs les fonds 

ou les facilites necessaires, a des conditions qu'e11e juge raisonnables 

pour lui, 

d. Le produit d'un pret, d'un investissement ou d'une autre 

operation de financement entreprise dans Ie cadre des operations ordinaires 

de 1a Banque, servira a I'acquisition uniquement dans les pays membres, des 

biens et services qui V sont produits. sous reserve des cas ou Ie Conseil 

d'administration decide, par un vote de ses membres representant les deux 

tiers au moins de I'ensemble des voix d'autoriser l'acquisition des biens et 

services dans un pays non membre ou produits par un pays non membre, s1 des 

circonstances particulieres rendent commode une tella acquisition, comme par 

exemple lorsqu'un pays non membra fournit a la Banque des fonds importants. 

Toutefois, en ce qui concerne toute augmentation du capital-actions, Ie 

Conseil des gouverneurs peut decider que l'acquisition des biens et services 

a partir du produ1t de i'augmentation soit reservee aux seuls pays 

participant a cette augmentation} 

e. La Banque, en accordant ou en garantissant un pret, donne 

l'importance qui lui est due a l'axamen de la capacite de l'emprunteur et, 

le cas echeant, du garant. de faire face aux engagements que Ie pret leur 

impose) 
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f. La Banque, en accordant au en garantissant un pret, s'assure que 

les taux d'interet et les autres charges sont raisonnables et que ce taux et 

cas charges, ainsi que Ie plan de remboursement du principal. sont bien 

adaptes a 1a nature du projet, 

g. Lorsque la Banque accorde un pret direct, elle n'autorise 

l'emprunteur a tirer sur les fonds ainsi fournis que pour couvrir les 

depenses relatives au prajet. au fur et a mesure qu'elles sont effectuees, 

h. La Banque prend des dispositions pour a'assurer que Ie produit 

d'un pret quelconque consenti ou garanti par elle est employe exclusivement 

aux fins auxquelles 1edit prat a ete accorde, en donnant aux considerations 

d'economie et de rendement l'importanoe qui leur est dues 

i. La Banque a'efforce de maintenir une diversification raisonnable 

dans ses investissaments en capital social. 

j. La Banque applique les principes dlune saine gestion f!nanciere a 
ses operations et, en particulier, a sea investiasementa en capital social. 

Elle n'assume aucune responaabi1ite dans la direction d'une institution ou 

entreprise ou elle a place des fonds, 

k. Lorsqu'elle garantit un pret aecorde ~ar d'autres bailleurs de 

fonds, 1a Banque re~oit une indemnite convenable pour lea risques qu'e11e 

assume. 

2. La Banque adopte les regles et req!ements requia pour examiner les 

projets qui lui sont soumis. 

Article 18 

Conditions et modalites des peets directs et des qaranties 

1. Dans Ie cas de prets directs consentis ~ar la Banque, Ie cantrats 

a. Determine, en conformite des ~rincipea de gestion enone's au 

paragraphe 1 de l'article 17 du present Accord et sous reserve des autres 

dispositions de ce chapitre, toutes les conditions at modalites 'elatives au 

pret en question, notamment en ce qui concerne l'amortissement, _ 'interet at 

autree cbarges. aine! que les echeances et dates de paiement, et, en 

particulier. 
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b. que. sous reserve des du paragraphe 3.c du 

present article, les versements faits au titre de llamortlssement, des 

interets, des commissions et auttes charges, sont dans 1s monnaie 

a moins 1e cas d'un pret d dans 1e cadre des 

operations 

autrement. ' 

reglss et reglements pertinents nlen disposent 

2. Dans 1e cas des garantis par la Banque, 1e contest de garantie: 

a. , en conformite des prine de au 

paragraphe 1 de l'aeticle 17 du prasent Accord et sous des auttes 

dispositions de ce tee, toutes les cond! et modal! de 1a 

garantie en question, notamment celles qui se aux redevances, 

commissions at auttes frals a la Banque, et en 10u11er, 

b. t que, SOUB des dispositions du 3.c du 

present article, tous les versements faits a la Banque au titre du conteat 

de garantle sont ef dans 1& monnale pretes, a moins 1e cas 

d'un direct dans 1e cadre des operations ia1es--1eo reg1es 

et reglements pertinente nlen disposent autrement, et 

c. Prevoit egalement que 18 8anque peut mettre fin a sa 

responsabilite concernant Ie service des interets sit en cas de de 

l'emprunteur et, 1e cas , du garant, elle s a acheter les 

obligations ou autres titrea garantls au pair, majore des A 
une date speciE dans son offre. 

3. Dans Ie cas de 

8anque: 

directement consentis ou par elle, la 

a. En fixant les conditions et madalltes de l'operation, tient 

dGment compte des et modal! auxque11es elle a obtenu lea fonds 

correspondants, 

b. Dans Ie cas ou l'emptunteur nlest pas un Etat membre, peut, 

elle Ie juge opportun, que l'Btat membre sur 1e tecritoire 1e 

projet doit etre un public ou une institution 

dudit Etat. qui soit par la , garantisse Ie remboursement du 

prinCipal at Ie paiement des interets at autres frals afferents au 
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c. Indique e~pressement 1a dans laquelle doivent 

effeotuea taus les paiements qui lui sont au~ termes du contrat. 

Toutefois, ces paiements peuvent au gre de l'emprunteur. etre 

en or ou en devises convertibles au, avec llassentiment de la 

Banque, dans toute autre monnale, et 

d. Peut imposer toutes autres 

en tenant compte a la fois des 

qu'elle juge convenables, 

de I'Stat membre directement en 

cBuse dans Ie projet et des interets de llensemble des Etats membres. 

1. La per~oit une commission sur les directs qu'elle 

accorde et Bur les garanties qU'elle donne dans le cadre de SeS operations 

ordinaires. Cette commission, payable a intervalles requlters, est calculee 

d ' l'encours de chsque prit ou garsntie au tau~ d'au moins un pour cent 

par an, a moins que la Banque~ spres ses di~ d'operations. 

ne decide de modifier ce taux minimum a la majorite des deUK tiera des Stats 

membres 

attr 

au mains les trois quarts du nombre total des VOiK 

aUK Etats memhres. 

2. Lorsqu'elle un peat dans Ie cadre de ses ions 

ordinaires, 1a sur Ie montant non tembour du pret, une 

redevance de garantie, payable a inter~alles eeguliers, dont le Consail 

files Ie taUK. 

3. Las autres redevances a payer a La Banque au 

ordinaires, ainsi que lee commissions, redavances de 

diverses af a ses speciales, sont 

d'administration. 
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I.e montant des 

19 du present Accord est 

pour face A ses 

par la Banque en vertu de l'article 

speciale que Ie Banque garde 
1. 

A l'article 21 dudit Accord. 

La reserve iale est maintenue en de liquidite sous telle forme, 

autorisee par Ie 

1. La Banque est 

du Accord, A 

non verse et sujet a 
paiements contractuels d l 

afferents a ses ampr 

des paiements 

Accord, que Ie Conse!1 d'administration decide. 

I conformement au paragraphs 4 de l'articls 7 

un montant sur Ie capital Bouscrit 

fols quIll Ie faut pour fe1re face a des 

I d'autres charges ou d1amortissements 

acqu de ses engagements relatifs A 

concernant des prets qu'elle a 

sur ses ressourcas ordinaires an capital 

is. 

2. En cas de concernant un consenti au garanti par 1a 

Banque dans Ie cadre de ses ations ordinaires, la Banque peut, s1 ella 

estime que Ie defaut peut etra de longue duree, appeler une fraction 

additiannel1e de ce , qui ne doit pas, pour une annee 

dannee, un pour cent des souscriptions totales des Etats mernbresl 

autre 

prine 

en 

a. Pour se 1 

et 

b. Pour se 

de rachat avant echeance ou de toute 

telatifs a 1a totalite ou & une partie du 

qu'elle a garanti et dont Ie teur est 

I par vole de cachat ou de toute autre , de 

ses engagements relatifs a la totalite ou A une partie de sea propres 

emprunts non rembourses. 
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Article 22 

Methodes permettant de faire face aUK engagements decoulant des emprunts 

cantractes pour les fonds speciaux 

Lea paiements par lesquels 1a Banque s'acquitte de tout engagement 

qutelle a assume en empruntant des fonds A integrer aUK ressources speoiales 

affectees a un fonds special sont imputables: 

i. D'abord, sur toute reserve etablie a cette fin pour ledit 

fonds special au dans Ie cadre de ce fonds, et en8uite 

ii. Sur tous suttes svolce disponibles dana les ressources 

speciales affectees audit fonds special. 
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CBAPITRB lV 

pOtNOIRS D'EMPRUNT '£T AUTRBS POtNOIRS SUPPLEMENTAIRBS 

Pouvoirs generaux 

Outre les pouvoirs qui lui sont assignee par d'autres dispositions du 

present Accord, 1a est habil at 
a. Emprunter des fonds dans les Etats membres ou ailleurs et, A cet 

eqard, a fournir toutes ies ou auttes auret's qu ' e11e opportunes, 

sous reserve quel 

i. Avant de ceaer ses obligations sur Ie marche des capitaux 

d1un Etat membre, elle ait obtenu l'asaentiment dudit 

ii. Lorsque ses ions doivent 

monnaie d1un Etat membre, elle ait obtenu l'assentiment dud 

dana 1& 

Etat, et 

iii. lea fonda a emprunter dolvent etee dans ses 

ressources ordinalres en tal, elle obtienne, s'il y a lieu, 

llassentiment des Stats membres vises aUK alineas i at ii du present 

paragraphe pour que les fonds empruntees puissent ette 

monnaies, sana restriction aucune, 

en d 

b. Acheter at vendee les titres qu'elle a emis ou 

lesque1s elle a des fonds sous reserve d'obtenlr 1 

ou dans 

de 

ItEtat membre sur 1e terr 

ou vendus. 

lesdlts titres 

c. Garantir ou souscrire ferme les titres dans 

des placements, pour en faciliter la vente. 

d. Placer les fonds dont elle n1a pas besoin pour ses 

dans les obligations qu'elle et invest!r en titres 

fonds de retraite ou fonds qu'elle detient, 

e. Entreprendre les operations qui se rattachent a son activi 

a fait 

les 

, 
notamment encourager 1a de consortiums pour un financement qui 

serve son but at entre dans 1e cadre de ses fonctions, 
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f. i. Donner tous les conseils et toute l-assistance technique~ 

qui servent son but et entrent dans le cadre de ses fonctionsp et 

i1. Lorsque les depenses a ces services ne sont pae 

remboursees, les imputer au revenu net de la Banque et, au oours de ses cinq 

annees dtoperations, leur consacrer jusqu'a un pour cent de son 

libSre, a condition que les totales a de 

tels services ne depassent pas, pour a .... ti~ de 1a periode envissgee, 

un de ce pourcentage, et 

g. Exercer tous auttes ou souhaltables pour 

servir son but et stacquitter de ses fonctions conform&ment auX dispositions 

du Accord. 

Article 24 

1. La Banque peut demander a tout Etat membrs regional de lui priter 

desmontants en sa monnai.e pour payer les depenses aff.b:entee a des biens ou 

a des services provenant du territoire Etat aux f d'un 

sur 1e tecritoire d'un autre Etat membre. 

2. A mains que l'Etat membre regional interesse ne fasse etst de 

et financiere qui, a son avis, sont 

d t ou par l·octroi de cs & la Banque, 11 

accede a 1a demande de 1& Banque. La peet est accord' une periode a 
convenir avec 1a Banque. en fonetion de la duree d' du at que 

Ie montant du est destine a financer. 

3. A que l'Etat membra regional n"accepte qu'tl en soit 

autrament, l'encours des qu'il consent l.la Banque aux termes 

du present article ne doit, a aucun moment, depasser ll&quivalant du montant 

de sa souscription aU capital-actions de la Banque. 

4. Lea a 1.1. Banque en vertu du present article 

des que Is a l·Btat pr3teur, a un taux qui 
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au taux d'interet moyen paVe par la Banque sur les emprunts qu'elle 

contracte pour ses fonds speciaux pendant 1a periode dlun an precedent la 

conclusion de l'accord de prete Ce taux ne s8urait, en aueun cas, depasser 

un taux maximum que Ie Conseil des gouverneurs fixe periodiquement. 

5. La Banque rembourse Ie prat et regIe les interets echus dans la 

mortnaie de l'Etat membra preteur ou dans une autre monnaie agreee par lui. 

6. Toutes les ressources que la Banque se procure conformement aux 

dispositions du present article constituent un fonds special. 

Article 25 

Avis devant figurer sur les titres 

Il est clairement indique, au recto de tout titre garanti au ernie par 

1a Banque, que ce titre ne constitue pas un engagement pour un gouvernement 

quel qu'il soit, a moins que la responsabilite d'un gouvernement determine 

ne soit effectivement enqaqee, auquel cas mention expresse en est port~e sur 

le titre. 

Article 26 

Evaluation des monnaies et determination de 1a convertibilite 

Lorsqu'il est neceasaire, aUK termes du present Accord, 

i. D'evaluer une monnaie par rapport a une autre monnaie, a l'or 

au a llunite de compte definie a l'article 5.1.b du present Accord, au 

ii. De determiner s1 una monnaie est convertible, 

i1 appartient a 1a Banque d'effectuer equltablement cette evaluation au 

cette determination, apres consultation avec 1e Fonds monetaire 

international. 
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1. Les Etats membres ne peuvent maintenir n1 de restriction a 
la de la Banque, ou de quiconque d·elle des fonds, de detenir 

ou a'employer, pour effectuer des paiements 

suivantesl 

que ce soit, les 

a. L'or ou les devises convertibles que 1a re9O!t des Stats 

membres en paiement des souscriptions a son , 

b. Les monnaies des Etats membres aVeC les disponibi1ites 

en or OU en monnaies convertibles mentionnees a 11 

c. Les monnaies que la Banque se procure par voie d' 

a l'a11nea a de Ilarticle 23 du Accord, pour les 

a ses ressources ordinaires en 

d. L"or ou les monnaies que 1a Banque t en du 

et en paiement des interets, des dividendes ou d'auttes charges 

pour les qulelle a effectues au moyen des fonds aUK al!neas a a 
c ci-des8us ou en de commission ou de af a des 

qu'elle a at 

e. Les monnaies auttes que 1a sienne qulun Etat membre t de la 

en cas de repartition du revenu net de la Banque conformement a 
l'article 42 du present Accord. 

2. Les Etats membres fie peuvent maintenir n1 de restr 

La de la Banque, ou de quiconque r~oit d'elle des fonds, de 

ou d l I pour effectuer des paiements ou que ce la monnaie d'un 

Stat membre par 1a qui fie tentre pas dans 1e cadre des 

d precedent, a moinsl 

a. cet Etat membre n'eKprime Ie voeu que l'emplai de cette 

au 

sur 90n territoire, ou 

des biens produits au des services fournis 

b. cette monnaie ne fasse partie des ressources iales de la 

Banque et que son emplo! fie soit soumis a des regles et reglements 
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3. Les Btats membres ne peuvent nt de restrictions a 
la faculte de la de detenle ou d'employer, soit pour l'amortissement, 

soit pour des pa!ements anticipes, soit pour Ie rachat total ou de 

see obligations, des monnaies re9ues par 1a Banque en remboursement de prets 

directs sur ses ressources ordina en capital. 

4. La n'utillse pas l'or au les mannaies qu'elle pour 

acheter d'autres monnaies de ses Btats membres, 8i ce ntest' 

a. Pour faire face a ses obligations existantes; ou 

b. A la suite d'une decision prise par Ie Conse!l d'adminlstration a 
la majorite des deux tiers du nombre total des volx attrlbuees aUK Etats 

membres .. 

1. Lorsque 1a valeur nominale de la monnaie d'un Etat membre, par 

rapport a I'unite de compte definie au paragraphe l.b de l'article 5 du 

Accord, est reduite ou que son taux de , de l'avis de la 

Banque, a sub! une depreciation ificative, cet Etat membre verse a la 

Banque. dans des is raiaonnables un montant de sa mannaie necessaire 

pour maintenir 1a valeur de taus les avolte que la Banque ient dans cette 

monnaie au titre de sa souscription. 

2. 1a valeur nominale de la monnaie dtun Etat membre, par 

rapport a ladite de compte, est augmentee au qUe son taux de change, 

de I'avis de la , a subi une revalorisation la 

verse audit Etat, dans des delais raisonnables, un montant de sa mannaie 

necessalre pour maintenir la valeur de taus les avolts que la detient 

dans cette manneie au titre de sa souscription. 

3. La 

article 

est medif 

renoneer a iquer les ieions du 

la valeur nominale des monnaies de tous les Etats membre! 

dans une proportion uniforme. 
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CHAPITRE V 

ORGANISATION ET GESTION 

Article 29 

Conseil des gouverneurs: pouvoirs 

1. Tous les pouvoirs de La Banque sont devolus au Conseil des 

gouverneurs. En particulier. Ie Conseil des gouverneurs formule des 

directives generales concernant la politique de la Banque en matiere de 

credit. 

2. Le Conse!l des gouverneurs peut deleguer tous ses pouvolrs aU 

Conseil d'administration, a l'eKception des pouvoirs: 

a. De reduire Ie capital-actions autorise de la Banque, 

b. D'instituer des fonds speciaux ou dlen accepter 1a gestionJ 

c. D'autoriser l'adoption d'arrangements de cooperation de caractere 

general avec les autorites des pays africains qui n'ont pas encore Ie statut 

d'Etat independant ou d'accords de cooperation de caractere general avec des 

gouvecnements africains qui ne sont pas encore devenus membres de 1a Banque. 

aine! que 1a conclusion de sembI abIes accords avec d'autres gouvernements et 

avec d'autres organisations internationalesJ 

d. De fixer sur proposition du Conseil d'administration, 1a 

remuneration et lea conditions de service du President de 1a BanqueJ 

e. De fixer 1a retribution des admin!strateurs et de leurs 

suppleants, 

f. De choisir des experts-comptables etrangers a I'institution pour 

certifier Ie bilan general et Ie compte de profits et pertes de 1a Banque et 

de choisic les autres experts dont i1 peut ette necessaire de s'assurer les 

services pour passer en revue la gestion generale de 1a Banque et faire 

rapport a ce sujet; 

g. D'approuver, apres avoir pris connaissance du rapport des 

experts-comptables, 1e bilan general et Ie compte de profits at pertes de 1a 

Banque, at 
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h. D'exercer tous les autres pouvoirs que le present Accord confere 

expressement au Conseil des gouverneurs. 

3. La Conse!l des gouverneurs conserve tout pouvoir pour exercer son 

autorite au sujet de toutes questions qulil a deleguees au Conseil 

d'administration conformement au paragraphe 2 du present article. 

Article 30 

Conseil des gouverneurs: composition 

1. Chaque Etat membre est represente au Cooseil des gouverneurs et 

nomme un gouverneur et un gouverneur suppleant. Les gouverneurs et leurs 

suppleants sont des personnes de 1a plus haute competence ayant une 

experience etendue des questions economiques et financieres et sont 

ressortissants d'Etats membres. Chaque gouverneur et chaque suppleant 

restent en fonctions pendant ciog ans, stant entendu que leur mandat eat 

revocable a tout moment ou renouvelable au gre de l'Etat membra qui les a 

nommes. Aucun suppleant n'est admis a voter si ce n'eat en l'absence du 

titulaire. Lors de son assemblee annuelle, Ie Conseil cboisit pour President 

liun des gouverneura, qui exercera ses fonctions jusqu'a l'election du 

President a l'assemblee annuelle suivante du Conseil. 

2. Dans l'exercice de leurs fonctions, les gouverneurs et leurs 

suppleants ne r~oivent pas de retribution de la Banque, mais la Banque peut 

les defrayer des depenses raisonnables qu'ils encourent pour assistsr aUK 

assemblees. 

Article 31 

Conseil des gouverneurs: procedure 

1. Le Conseil des gouverneUrS tient une assemblee annuelle et toutes 

autres assemblees qu'il peut decider de tenir ou que Ie Conse!l 
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d'administration peut convoquer. Le Conseil d'administration convoque des 

assemblees du Coose!l des gouveneurs lorsque cinq Etats membres ou dee Etats 

membres reunissant Ie quart du total des voix attribuees aux Etate membres 

1e demandant. Toutes les du Conse!l des gouverneurs seront tenues 

dans les pays membres regionaux. 

2. Le quorum, pour toute du Conseil des gouverneurs, est 

constitue par une majorite du nombre total des gouverneurs au de leurs 

suppleants, representant au moins les deux tiers des voix attribuees aux 

Etats membres. Ce quorum 1a des gouvetneurs des Etats 

membres regionaux ou de leurs et au moins deux gouverneurs des 

Etats membres non regionaux ou leurs Si en cs qui concerne la 

des gouverneurs non regionaux ou de leurs suppleants, cette double 

n'est pas remplie dans un suivant la date f 

pour la reunion de I"Assemblee, ladite annulee. 

3. Le Conse!l des gouverneurs I par voie de lement, instituer 

una permettant au Conseil a'administration, lorsqu'il 1e juga 

opportun, dtohtenir un vote ass gouverneurs sur une question determinee sans 

oonvoquer d'assemblee du Conaeil. 

4. Le Conse!l des gouverneurs at 1e Conseil d'administration, dans la 

masure ce dernier y est autorise, peuvent les organes subsidiaires 

at les et reglements ires ou appropr a 1a conduite 

des affaires de la Banque. 

Sans udioe des pouvolrs que l'article 29 du Accord confere 

au Conse!l des 90uverneuts, le Conse!1 d'administration est de la 

conduite des ions ales de 1a Banque. A cette fin, il exerce, 

outre lea pouvoirs que Ie present Accord lui confere expressement, tous les 

pouvoirs a lui delegues par Ie Conseil des gouverneurs at, en 
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a. Sur 1a recommendation du President de Is , nomme un ou 

plusieurs Vice-Presidents de 1a , et fixe leurs conditions d'emploi. 

b. Prepare Ie travail du Conse!l des gouverneursJ 

c. Suivant les d iyes generales que Ie Conseil des gouverneurs 

lui donne, prend des isions concernant les directs individuels, lea 

les en actions et les emprunts de fonds par la Banque, 

d. Determine Ie taux d'interet des prets directs et celui des 

commissions de garantie, 

e. Soumet les de financier et un rapport 

annusl a l'approbation du Conseil des gouverneurs lots de chaque assemblee 

annuelle. et 

f. Determine la structure ie des services de 1a Banqus. 

Article 33 

1. La Conseil d'admin se compose de dix-huit msmbres ne 

Bont ni gouverneurs n1 gouverneurs suppleants. Douze membres sont elus par 

les gouverneurs des Etats membres regionaux et six Ie sont par les 

des Etats membres non regionaux. Ils sont elus par les 

a l'annexe B qui est au present Accord. En 

isant les membres du Conseil d'administration, Ie Conseil des gouverneura 

tlent dGment compte de la haute competence que lea titulaires doivent 

en matiere et financ • La Conseil des gouverneurs ne 

decider de modifier la composition du Consall dtadministratlon que par 

une majorite des trois quarts du nombre total des voix attribuees aUK pays 

membres comprenant, en ce concerne les ions relatives 

exc1usivement au nombre d'administrateurs et a leur election par les pays 

membres regionaux, une majorite des deux des gouverneurs des Etats 

membree regionaux, et en ce qui concerne les dispositions relatives 

exclueivement au nombre d'administrateurs et A leur election par les pays 

membres non regionaux, une majorite des deux tiers des gouverneurs des Etats 

membres non ionaux. 
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2. Chaque administrateur nomme un 

en son nom. Les administrateurs et leurs 

qui, en son absence, agit 

sont reasortissants 

d"Etats membres, mals un 

l"administrateur qu'il a 

ne 

pour 

1a nationalite que 

_"I~.'~V~'~' Un suppleant peut 

participer aux reunions du Conseil d" n"eat admis a 
voter que 1orsqu'il sgit pour l'administrateur quill [emplace. 

3. Lea admlnlstrsteurs sont pour trois ans at sont [eeligibles. 

lIs demeurent en fonctions jusqu I a l' de leurs successeurs. S1 un':" 

poste d'adminlstrateur devient vacant 180 aVant l'expiration 

de son mandat, le Conseil des gouverneurs, a l' suivante, it un 

successeur, conformement a 1 1annexe B au Accord, pour 1& duree dudit 

mandat restant a courir. Pendant la vacance du poste, Ie suppleant de 

l'ancien administrateur exetce les 

nommer un suppleant. 

de ce dernier, sauf eelu! de 

1. Le Conaeil d"administration est en session permanente au sieqe de la 

Banque et se reunit BUSS! Bouvent que les affaires de la Banque l'exigent. 

2. Le quorum, pour toute ion du Conesil d"administration, est 

constltue par 1& major! du nombre total des administrateurs representant 

au moins deux tiers du total des volx attribuees aux Etats membres. Ce 

quorum au moins un administrateur dlEtats non cegionaux. Si en Oe 

d'un administrateur non regional au moins, le qui ooncerne la 

Conse!l ne pas a cette double exigence, eette dern 

pourra ette annulee a 1a 

3. Le Conse!l des gouverneurs adopte un reglement aux termes 

au Conseil d'administration par un 
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administrateur de sa nationalite. peut se faire representer a une reunion 

dudit Conse!l au cours de laquelle est examinee une requete qu'il a formulee 

ou une question qui Ie concerne particulierement. 

Article 35 

Vote 

1. Chaque Etat membre a 625 voix, plus une yoix par action qu'il 

possede du capital-actions de 1a Banque, sous reserve toutefois qu'en ce qui 

concerne toute augmentation du capital-actions autorise, Ie Conseil des 

gouqerneurs puiase decider que Ie capital-actions autorise par cette 

augmentation fie soit pas assorti de droit de vote et que cette augmentation 

d'actions ne soit pas sujette au droit de preemption enonce au paragraphe 2 

de l'article 6 du present Accord. 

2. Lorsque le Conseil des gouverneurs vote, chaque gouverneur dispose 

des volx de l'Etat membre qu'il represente. Sauf dans les cas expressement 

prevus par Ie present Accord, toutes leg questions dont Ie Conse!l des 

gouverneurs est appele a connaitre sont tranchees a la majorite des yoix que 

reunissent les Etata membres representes a l'assemblee. 

3. Lorsque 1e Conseil d'administrat1on vote, chaque administrateur 

dispose du nombre des voix qui ont contribue a son election et 11 doit lea 

emettre en bloc. Sauf dans les cas expressement prevue par Ie present 

Accord, toutes lea questions dont Ie Conse!l d'administration est appele a 
connaitre sont trancheee a la majorite des voix que reunissent les Etata 

membres representee a la reunion. 

Article 36 

Designation du President 

Sur recommandation du Conseil d'administration, 1e Conseil des 
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gouverneurs eltt Ie President de 1a Banque a 1a majorite du total des voix 

attribuees aux Etats membres, comprenant une majorite du total des voix 

attribuees aUK Etats membres regionaux. Le President est une personne de la 

plue haute competence dans les domaines qui concernent les activit's, Is 

gestion at lladministration de 1a Banque, et doit etre ressortissant dlun 

Etat membra regional. Pendant 1a duree de leur mandat, ni Ie President, n1 

aucun Vice-President ne sont gouverneur, administrateur ou suppleant de l'un 

ou l'autre. La dutee du mandat du President, qui est renouve1able, est de 

clnq ans. Toutefois, 1e President est suspendu de ses fonct1ons s1 1e 

COnse11 d'administration en decide ainsi a la majorite des deux tiers du 

nombra total des voix attribuees aux Etats membres, comprenant une majorite 

des deux tiers du nombre total des volx attribuees aUK Etats membres 

r~gionaux. Le Conseil d'adminiatration deaigne un President par interim et 

informe immedlatement 1e Conseil des gouverneurs de sa decision et lui en 

donne les motifs. Le Conseil des gouverneurs statue en dernier cessort en 

son Assemblee annuelle suivante, s1 cetts suspension a lieu dans les 

quatre-vingt-dlx jours avant ladite Assemblee. OUr dans 1e cas contraiee. en 

una Aasemblee extraordinaire convoquee par son President. Le Consei1 des 

gouverneurs peut revoquer 1e President de ses fonctions par una resolution 

adoptee a 1s majorite des volx attribuees aUK Etats membres, comprenant une 

majorite du total des voix attrlbuees aUK Etats membres reglonaux. 

Article 31 

Fonctions du President 

1. Le President preside 1e Conseil d'administration, mais ne prend pas 

part au vote sauf en cas de partage &gal des volK, auquel cas aa volx est 

preponderante. Il peut participer aUK reunions du Conseil des qouverneurs, 

mats sans prendre part au vote. 

2. Le President est Ie chef du personnel de Ia Banque et, sous la 

direction du Conseil d'administration, gere les afEaires courantes de la 

Banque. II est responsable de l'organisation des fonctionnairea et du 
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personnel de 1a Banque, qultl nomme et [eleve de leurs fonctions 

conformement au reglement adopte par la Banque. II fixe leurs conditions 

d'emploi en tenant compte des regles d'une saine politique financiere. 

3. La President est Ie representant legal de 1& Banque. 

4. La Bangue adopte des reglements pour determiner qui represente 

legalement la Banque at exerce les autres fonctions du President a'il est 

absent ou s1 son poste devient vacant. 

5. Dans 1a nomination des fonctionnaires at des membres du personnel, 

Ie President doit avoir pour preoccupation dominante d'assurer a 1a Banque 

lea services de personnes possedant les plus hautes qualites de rendem&nt, 

de competence technique et d'lnteqr1te. En les rec[utant sur une base 

geograpbique aues! large que possible, i1 doit accorder toute I'importance 

voulue au caractere regional de 1a Banque ainsi quia 1a participation des 

Etats non [egionaux. 

Article 38 

Interdiction d'activite po1itique, caractere international de 1a Banque 

1. La Banque n'accepte n1 prete ni assistance qui puissent en quelqua 

fa90n compromettre, limiter, fauBser ou de toute autre maniere alterer son 

but ou ses fonctions. 

2. La Banque, son President, sea Vice-Presidents, ses fonctionnaires at 

BOn personnel n 1 interviennent pas dane l~s affaires politiques d'un Etat 

membre. lIs ne sont pas influences par Ie regime politique d'un Etat membre 

interesse dans leur decisions qui ne dolvent se fonder que sur des 

considerations economiques. lIs evaluent ces considerations de fayon 

impartiale pour que 1a Banque atteigne son but et s'aoquitte de ses 

fonctions. 

3. La president, les Vice-Presidents, les fonctionnaires at les membres 
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du de 1a Banque, dans l'exercioe de leurs fonctions# ntont de 

devoirs qu1enyers 1a BanquEI, A l'exclusion de toute autre autorite. Tous lee 

!tats membree respectent Ie international de ces devoirs et 

s'abstlennent de toute demarche vieant a influencer llune quelconque 

desdites personnes dans 1 de ses obligations. 

Article 39 

Siege at bureaux 

1. Le Consa des gouverneurs, 10rs de sa 

l'emplacement du siege de la dolt 

d'un Stat membre regional, en tenant oompte des facill 

pour 1e bon fonctionnement 1a aanque. 

,.. ... ' .... " ....... , cboisit 

sur le territoire 

qui do1"l1ent 'J 

2. Nonobstant las dispositions de l'article 35 du Accord, le 

Consa!1 des gouverneurs choisit l·emplacement du siege de la aangue dans les 

oonditions ont ete celles de lladoption du present Accord. 

3. La peut ouvrir des agences au des succursales. 

1. Cbaqua Etat membre designe une autorite competente al1ec laguelle La 

Banque peut se mettre en rapport au sujet de touts ion relevant du 

Accord. 

2. Chaque !tat membre designe sa banque centrale au une autre 

institution par la Banque comme la Banque 

peut garder les avoirs qu'elle possede dans 1a monnaie dudit 

dtautres de ses avoirs. 

aine! que 

3. La Banque conserl1er ses aYoite, y comprls l'or et les monnaies 

- 3S -



oonvertibles, aupres des 

designee 

itairea que 1e Conaeil d'administration 

Article 41 

1. La Banque a'efforce de rendre Ie texte du present 

ses suttes documents 

utUisees en 

les langues 

disponibles dans les pr 

de travail de 1a 

et 1e franc;ais. 

2. Les Etats membres fournissent a 1a Bangue tous les 

et de tous 

la.ngues 

s1 

qu'elle peut leur pour factllter l' de ses fonctions. 

3. La Bangue et communique aux Etata membres un rapport annual 

contenant un certif de ses cornptes. Elle leur 8uss1# 

chsque trimestre, un resume de sa position financiere, ainsi qulun etat des 

profits at pertes indiquant 1e resultal de ses • Le rapport annual 

at les etats trimestriels sont etablis aUK di tiona du 

paragraphe 4 de l' 13 du present Accord. 

ler taus suttee 

utiles pour atteindre son but at pour Itexerc 

communique aux Etats membres. 

1. Le Consell des gouverneurs rmine 

gu'elle estime 

ses fonctlons. BIle les 

annee la part du revenu 

net de 1a y compeis celui 

oonv!ent d'affecter a l'actif, 

revient aux fonds sp'cla~x, qu'il 

n~nn~rion des fonds a verser aUK 

s'il y a lieu, la part a distcibuer. 
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2. La distribution prevue au paragraphe precedent g'effectue au prorata 

du nombre d'actions que possede chaque Etat membra. 

3. LeB paiementg sont faits de 1a manieca et dans la monnaie que 1e 

Conse!l des gouverneurs determine. 
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CHAPITRE VI 

RETRAIT ET SUSPENSION DES ETATS MEMBRESJ ARRET TEMPORAlRE 

ET ARRET DBPINITIF DES OPERATIONS DE LA BANQUE 

Article 43 

Retrait 

1. Tout Etat membre 

adressant une notification 

se retirer de 1a 

ite a cet effet au 8 

a tout moment en 

de 1a 

2. La retrait d'un Etat membre devient effectif a 1a date preci dans 

sa notif maia, en aucun cas, moins de six mola apres 1& date a 
laquel1e 1a Banque a re;u ladite notification. 

1. Si 1e Conse!l d'administration juge qu1un Etat membre manque a l'une 

quelconque 

de membra 

total des 

une 

cas de 

volx des 

ses obligations envers 1a Banque, i1 Ie de sa qualite 

une majorite d'administrateurs representant une majori du 

comprenant en caa de suspension d'un Etat membre regional, 

total des voix attl aUK Etats membres ionaux, et en 

ion d'un Etat membre non regional une majorite du total des 

membres non regionaux. La decision de 

membra sera a l'examen par 1e Conse!! des gouverneurs lors d'une 

assemblee u~terieure que convoquera Ie Conse!l d"administration a cat effet, 

ou par 1·&58e,~,~~:~ annualle suivante du Congeil des gouverneurs, quelle que 

soit deux qui arrive en , et Ie Conse!! des gouverneurs 

decider, de revoquer la suspension par les memes majorites que prevues 

ci-desaus. 

2. Un membra suspendu cesse automatiquernent d'etre membre de 1a 
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Banque un an apres Is date , a moine qu1une decision, prise par 

Ie Conseil des gouverneurs a la meme majorite, ne lui rande sa qualite de 

membre. 

3. Pendant la 

drolts conferes par 1e 

l'Etat membre interesse n'exerce aucun des 

Accord, exception faite du droit de rstrait, 

mais il reste soumis a toutes ses obligations. 

Article 45 

Reglement deB comptes 

1. Apres la date a laquelle un Btat cesse d'etre membre 

cl-apres de ), cet Etat demeure par aes 

directs et par ses autres engagements divers envers la Banque, auss! 

longtemps quill subsiste un encours des emprunts contractes ou des les 

obtenues avant la date de cessation, mais il cesee dlaseumer des 

concernant les ts et garanties accord's par la Banque cette date et 

dlavoir part tant au revenu qU'aux depenses de la Banque. 

2. Lorsqu'un Etat cesse d'etIe membre, la des masures pour 

racheter ses dans Ie oadre du reglement des a effectuer avec 

cet Etat conformement aux dispositions des paragraphes 3 et 4 du present 

article. A cette fin, Ie prix de rachat des actions est 1a valeur sur 

les de Ie a Ie date de cessation. 

3. La des actions rachetees par 1a Banque aUK termes du 

article est par les conditions Buivantest 

a. TOut montant du a l'Btat au titre de ses actions est 

retenu aussi Iongtemps que ladlt Btat, sa banque centrale ou l'une de ses 

institutions reste teur de 1a , a titre d l ou de garant, 

at ce montant , au gre de La Banque, a la liquidation de 

cas deltas lorsque celies-ci viennent a echeance. Aucun montant n"est retenu 

pour garantir llexecutlon des engagements qui , pour un Btat 

membre, de sa sou8cription d1actions au parag 4 de 
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I' 7 du present Accord. En tout etat de cause, aucun montant du a un 

Btat membre au titre de ses actions ne sera avant l l expiration dlun 

i de six moia A compte! de la date de cessation. 

b. La paiement sleffectuer par remise des 

actions 8 la Banque par Ie gauvernement de l'Etat interesse et jusquta ce 

que Etat ait reyu Is tatalite du prix de rsohat pour autant que, 

au 2 du article, Ie montant correspondant au 

prix de rschat excede Ie montant glabal des dettes resultant des et 

vises a l'alinea a. du present 

c. Lea paiements s'effectuent dans la monnaie de l'Etat qui les 

au, s'il est 

convertible. 

L.u~~cible de recourir a cette mannaie, en ar au en 

d. S1 la Banque subit des pertes, du fa 

au des prets A la date de et ai Ie montant de css pertes depasse 

celui de la reserve exlstant pour y faire face a ladite date. llEtat 

rembourse, lorsqu ' il en est reguia, Ie montant qui aurait 

du prix de rachat de ses actions s1 avait ete tenu de ces 

lars de la du prix de rachat. En outre, l·ancien Etat 

membre demeure tenu de r'pandre A tout appal concernant les sauser 

non lioerees, conformement au paragraphe 4 de l'article 7 du 

dane la mesure ou il &urait oblige de Ie s1 Ie capital avait ete 

et I·appel fait au moment au a ete f Ie prix de rachat de see 

actions. 

4. Sl 1a Banque met fin A aes operations, a l'article 41 

du present Accord, dans les six moia qui suivent la date de cessation, taus 

les droits de l'Etat interesse Bent determ conformement aUK dispositions 

des articles 47 a 49 dudit Accord. 

Dans des circonstances graves, Ie Conse!l d'administration peut 

temporairement les operations en matiere de nouveaux 
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nouvelles garanties, en attendant que le Conse!l des gouverneurs ait la 

poasibilite d'en de1iberer et dlen decider. 

Article 47 

Arret definitif des operations 

1. La Banque peut mettre fin a sea operations en matiere de nouveaux 

prets at de nouvelles gar an ties sur decision du Conseil des gouverneurs a 1a 

majorite des volx attribuees aux Etata membres. comprenant une majorite du 

total des voix attribuees aux Etata membres regionaux. 

2. Des l'arret definitif, la Banque cease toutes sea activltes, a 
I'exception de celles qui ont trait a 18 realisation ordonnee, a Is 

conservation et a la sauvegarde de son actif, sinsi qu1au reglement de ses 

obligations. 

Article 48 

Responsabilite des Etata membres et liquidation des creances 

1. En cas d'arret deflnitif des operations de la Banque, 18 

responsabilite de tous les Etats membres resultant de leurs souscriptions 

non liberees au capital-actions de la Ranque et de la depreciation de leurs 

monnaies subsiste juaqu'a ce que toutes les creances, y compris toutes les 

creances conditionnelles. soient liquidees. 

2. Taus les detenteurs de cceances directes sont payee sur les avoirs 

de 1a Banque, puis sur les fonds verses a la Banque en reponse a l'appel de 

sou9criptions non liber'es. Avant tout versement aux detenteurs de creances 

directes, Ie Conseil d'admlnistration prend les mesures qu'il juge 

neoeasaires pour assurer une repartition proportionnelle entre eux et lea 

detenteurs de creances conditionnelles. 
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Article 49 

Distribution des avoirs 

1. Au cas ou la Banque met fin a ses operations, aucune distribution 

nlest faite aUK Etats membres au titre de leurs souscriptions au 

capital-actions de la Banque jusqu'a ce quat 

i. Tous les engagements pris envers les creanciers aient ete 
liquides ou alent fait l'objet de mesures approprieesJ et que 

ii. Le Conseil des gouverneurs ait pris la decision de proceder a 
une distribution. Cette decision est prise par Ie Consei1 a 1a majorite des 

voix attribuees aUK Etata membres, comprenant una majorite du total des volx 

attribuees aux Etats membtes regionaux. 

2. Lorsqu'une decision a ete prise conformement au paragraphe 

precedent, Ie Conseil d'administration peut, a 1a majorite des deux tiers, 

procede! a des distributions successives des avoirs de la Banque auX Etate 

membres jusqu'a ce que tous les avolre aient ete distribues. Cette 

distribution fie peut avoir lieu qu'apres Ie regiement de toutes les creances 

en cours de 1a Banque sur les Etats membres. 

3. Avant toute distribution dlavoirs, le Conseil d'adminiatration 

determine la part qui revient a cbaque Etat membre d'aprea Ie rapport qui 

existe entre Ie nombre d'actions que chacun possede et Ie total des actions 

impayees de 1a Banque. 

4. Le Conseil d'administration procede a une evaluation des avoira A 
distribuer a 1a date de la distribution, puis repartit ces avoits de 1a 

maniece suivantel 

ft. II est verse a chsque Etat membre, dans sea propres titres ou 

dana ceux de ses organismes officiels ou de peraonnes maraies sltuees sur 

sea territoires, dans la mesure ou ces titres sont disponib1es aUK fins de 

distribution, un montant equivalent en valeur a 1a fraction proportionnelle 

du total a distribuer qui revient audit Etat. 
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h. Tout solde restant du a un Etat membre aprea 1e veraement 

effectue conformement a 1'a11nea precedent est paye dans 1a monnaie dudit 

Stat, dans 1a mesure ou 1a Ganque en detient. jusqu1a concurrence dlun 

rnontant d'une valeur equivalente a celIe de ce solde. 

c. Tout solde restant du a un Stat membra aprea les versements 

effectues conformement aUK alineas a et b du present paragraphe est regIe en 

or dans una monnaie agreee par ledit Stat, dans 1a mesure ou 1a Banque 

detient llun ou llautre. jusqula concurrence dlun montant d'une valeur 

equivalenta a celle de ce Bolde. 

d. Tous les avoirs detenus par la Banqua Aprea les paiements faits 

aUK Stats membres conformement aux alineas a a c du present paraqraphe Bont 

diatribues au prorata entre lesdits Etata. 

5. Tout Stat membra qui r~oit des avoire distribues par la Banque aUK 

teemes du paragraphe precedent est 6ubrog6 dans tous les droits que la 

Banque possedait sur ces avoirs avant leur repartition. 
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Pour 

oonf 1a 

et les Etats non 

les pc 

Bur Ie 

CHAPITRB VII 

STATUT, IMMUNtTES, EXEMPTIONS ET PRIVILEGES 

Article 50 

Statut 

attelndre son but et exeroer les fonotions qui lui sont 

jouit de la personnalite internat pleine et 

elle peut conolure des aocords avec les Etats membres 

ainsi qu"aveo d"autree 

fins, 1e statut, 1es les exemptions et 

dane le present chapitre sont accordes a 1a Bangue 

de cbsque Etat membre. 

Article 51 

Sur Ie territolre de ohsque Btat membre, Is possede 1a 

sonnal ]uridique pleine et entiere et, en ler, jouit de Ie 

pleine at ent tet 

a. De conclure des contrats, 

h. D'acquerlr et d'aliener des biens immobiliers ou mobl1iersJ et 

o. Dtester en ice. 

1. La Banque jouit de l"immuni de juridiction concernant toute forme 

d"action en justice, a moine qulil ne s'agisse d'actions decoulant de 

l'exercice de sea pouvoirs d'emprunt. auquel cas elle ne peut etre 

pour que devant un tribunal competent sur Ie territoire d"un Etat 
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membre se trouve son ou sur Ie territoire dlun Stat 

membre ou non membre, dans lequel elle a nomme un agent cbarge de 

des ou des au dans elle a emis ou 

des valeurs. Toutefois, aucune action ne peut intentee par des Etats 

membres ou par des personnes agissant pour Ie compte de ces Btate ou 

detenant d'eux des 

2. Les biens et avoirs de la Banque, ils se trouvent et quels 

qulen soient las detenteurs, sont exemptes de toute forme de 

sais ion, saisie-ar ou mesure d t aURal 

arret initif nla pas rendu contre Is 

1. Les biens et aveirs de la Sanque, qu'lls se trouvent et quels 

qulen soient les detenteucs, sont exemptes de perquiaition. isitton, 

confiscation, expropriation ou de toute autre forme de Baisie ou de 

, de la du executif ou legislatif. 

2. Les archiVes de la Banque at, d'une maniece , tous les 

documents qui lui iennent ou qu'elle lent sont inviolables, ou 

quills se trouvent. 

Dans la me9ure necessaire pour que la Banque 

slacquitte de ses fonctions at sous des 

Bon but et 

itions du present 

, tous lea biens et autres avoirs de la Banque sont exemptes de 

restrictions, et moratoires de touta nature. 
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Chaque Etat membra de la Banque ique aUK communications officielles 

de 1a Banque Ie regime qulil applique aUK communications officielles des 

autres Etats membreB. 

Tous 1es gouverneurs, suppleants, fonctionnaires at 

et consultants effectuant des agents de la ainsi que les 

mise ions pour son compte: 

i. Jouissent de l'immunite de jurldietion pour les aetes 

accomplis par eux en leur qualite officlelle. 

ii. , lorsqu'ils ne sont pas ressortiseants de lrEtat 

membre ou ila exercent leurs fonetions, des immunites relatives aUK 

llmitant 11 immigration, aux formal d'enregistrement des 

et aUK obI du service clvique ou militaire. et des 

faci1ites en 

membres aUK 

de reg1ementation des changes reconnues par les Etats 

, fonctionnairee et agents de rang comparable des 

autres Etats membreSJ et 

iii. tcient. du point de vue des facil! de deplacement, du 

traitement par les Etats membres aUK representants, fonctionnaices 

et agents de rang comparable des autres Etats membres. 

1. La Banque, ses biens. autres aVairs et revenue. ainsi que sea 

operations et transactions, sont de tous impats directs et de taus 
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de douane. La Banque est egalement exemptee de toute 

aU paiement, a la retenue ou au recouvrement de tout impBt ou 

droit. 

2. Aucun impBt n'est sur ou en ce qui concerne les tements et 

emoluments que La Banque verse a SeS administrateurs, , 

fonctionnaires et autre pereonnel de la categorie professionnelle. 

3. II nlest per~u sur aucune ou valeur 

quel qulen 80it Ie detenteur, n1 sur les dividendes ou 

I aUcun imp8t, de nature que ce soit, 

i. Qui constitue une mesure discriminatoire dir 

telle oblIgation ou valeur pour La seule raison quielle est 

, ou 

par la 

en 

contre una 

par la 

ii. Dont Ie seul fondement juridique soit 1e lieu ou la manna!e 

diem au de paiement prevu ou f ou l'emplacememe d'un bureau au 

centra d t operatlons de La Banque. 

4. II nlest par~u, sur aucune ou valeur garantie par la 

Banquet qulen soit Ie detenteur r n1 sur les divldendes ou qui 

en aUcun impOt, de nature que ce soit, 

i. Qui constitue une mesure discriminatoire ditigee contre une 

telle oblIgation ou valeur pour la seule raison qulelle est garentie par la 

BanqueJ ou 

• Dont Ie seul fondement jut 

buteau ou centre d'operations de la 

Boit l'emplacement dlun 

Cheque Btat memb~e informe sans delei 1e des mesures precise. 

qutil a prisGs pour appliquer Bur son territoire les dispositions du present 

chapitre. 
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Article 59 

Application des immunites, eKempt!ons et privileges 

Lee Immunitas, exemptions at privileges prevue dans Ie present chapitre 

sont accordes dans l'!nteret de la Banque. Le Conseil d'administration peut, 

dans la mesure et aux conditions qul!l determine. lever lea immunites et 

exemptions prevues aux articles 52, 54 1 56 et 57 du present Accord dans lea 

cas ou, a Bon avis, cette decision favoriserait les interets de la Banque. 

Le President a Ie droit et Ie devoir de lever l'immunite accordes & un 

fonctionnaire dans lea cas OU, a son avis, llimmunite entraverait Ie cours 

normal de 1a justice at ou el1e peut etre levee sans lesec les interets de 

la Banque. 
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CHAPITRE VII I 

AMENDEMENTS • IN'l'ERPRETA.T ION, ARB I TAAGE 

Article 60 

Amendements 

1. Tbute proposition tendant a apporter des modifications au present 

Accord, qu'elle emane d'un Etat membre, d'un gouvernement ou du Conseil 

d'administration, est communiquee au President du Conseil des gouverneurs 

qui en saisit ledit Conseil. si Ie Conseil des gouverneurs approuve 

l'amendement propose. 1a Banque demande aUK Etats membres, par lettre ou 

telegramme circulaire, s'i1s acceptent ledit amendement. S1 deux tiers des 

State membres, disposant des trois quarts des voix attribuees aUK Etats 

membres, comprenant deux tiers des Etata membres regionaux disposant des 

trois quarts des voix attribuees aux Etata membres reg ionaux , acceptent 

l'amendement propose f 1a Banque enterine 1e fait par une communication 

formelle qu'elle adresse aux Etata membres. 

2. Nonobatant les dispositions du paragrapbe 1. du present article, lea 

majorites en matiere de vote enoncees au paragraphe 3 de l'article 3 ne 

peuvent ette amendees que par les memes majorites. 

3. Nonobstant les dispositions du paragraphe 1 du present article, 

l'accord unanime des Etats membres est requis pour tout amendement qui 

modifle: 

i. La droit garanti par Ie paragraphe 2 de I'article 6 du 

present Accord, 

i1. La limitation de la responsabilite prevue au paragraphs 5 

dudit article) 

iii. La droit de rettait prevu a l'article 43 du present A.ccord. 

4. Les amendements entrent en viqueur pour tous les Etats membres trois 
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mois spres 1a date de 1a communication formelle prevue au 

present article, a moins que 1e Conseil des gouverneurs n'en 

autrement. 

5. Nonobstant les dispositions du paraqraphe 1 du 

1 du 

trois anB au 

tenu de 1t 

tard apres l'entree en viqueut du 

de 1a Banque, la regIe selon 

Accord et compte 

Btat 

membre d'une voix sera e~aminee soit par Ie Conseil des gouverneuts, 

soit par une reunion des chefs des Etats membres dans les conditions qui ant 

celles de I' 

1. Le texte 

egalement foi. 

du present Accord. 

Article 61 

Interpretation 

et le texte fran~ais du present Accord font 

2. Toute question relative a 1'interpretation des dispositions du 

Accord entre un Etat membre et 1a Banque au entre deux au 

plusieurs Etate memhres de 1a est soumise au d'admlnistratlon 

pour decision. L'Btat membre particulierement interesse dans 1e d 

1e droit. s'il n'est pas represente au Conseil d'administration par un 

adminiatrateur de sa national! • de ae faire representer directement en 

pare!l cas. Ce droit de fera 1'objet d'an pris 

Ie Conaeil des gouverneurs. 

3. Lorsque Ie Conee d'administtation a statue conformement au 

paraqraphe 2. du article, tout Stat membre peut demander que la 

question eoit por devant Ie COnaeil des qouverneurs qui, suivant una 

procedure 8 etablir conformement au paragraphe 3 de l'artic1e 31 du present 

Accord, est a se prononcer dans les trois mols. La decision du 

Conseil des gouverneurs est sans 
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Article 62 

Arbltrase 

En cas de Iltlge entre 1a Banque et 1e gauvernement d'un Btat a 

d' membre, ou entre la Banque, lors de l' 

f et un Btat memhre, ce Iltige est soumis a I' 

tribunal de trois arbitres. Un arbitre est nomme par la 

arbltre par Ie gouvernement de I*Stat et Ie 

de ses 

d'un 

un autre 

, 1 

mains que les parties n'en conviennent autrement, par toute autre instance 

dans un reglement adopte par Ie Oonse11 des gauverneurs. Le 

arbitre a pleins pouvoira pour toutea lea de 

sur lesquetles les patties seraient en 
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CHAPITRE IX 

DISPOSITIONS FIN~LES 

1. La Accord, depose aupres du ire general de 

1 t Organisation des Nations Dnies (denomme 1e aDepositaire-), 

restera tau 31 decembre 1963, a la signature des gouvernements 

des Etats dont 1es noms figurent a l·anne~e A du Accord. 

2. La 

con formes du 

ita remettra a tous les s 

Accord. 

des copies certif 

lar 

1. a. La present Accord sera soumis a 1a ratification ou a 
des Signataires. Les signata ires 

de ratification ou d du Depos 

leur 

avant le 

1965. Le Depoaitaire donnera avis de chaque depOt et de 1a 

de ce suX auttes Signataires. 

b. Un Etat dont II instrument de ratification ou d' sera 

avant la date d'entree en du present Accord deviendra membra 

de 1a Banque l cette date. Tout autre Signataire qui se conformera aux 

ions du paragraphe precedent deviendra membre a la date a laquelle 

i1 aura depose son instrument de ratification ou d 

2. Les Etats regionaux ne deviendraient pas membres de la Banque 

amc: du 1 du article pourront 
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devenir membres apres l'entree en vigueur de l'Accord en y adberant, suivant 

les modalites que 1e Consa!l des gouverneurs determinera. La gouvernement de 

tout Etat interesse deposera, a une date fixee par ledit Conse!l ou avant 

cette date, un instrument d'adhesion aupres du Depo9i~aire qui donnera avis 

du depBt at de 1a date de ce depOt a la Banque et aUK Parties a l'Accord. A 

1a suite de ce depOt, l'Etat interesse deviendra membre de la Banque a la 

date fixee par 1e Conseil des gouverneurs. 

3. Un Etat membre peut, au moment du depOt de son instrument de 

ratification ou d'acceptation de la qualite de membre, declarer qulil se 

reserve ainei quia ses subdivisions politiques, Ie droit d'imposer les 

salaires et emoluments verses a ses citoyens, a ses ressortissants au a ses 

residents. 

Article 65 

Entree en vigueur 

Le present Accord entrers en vigueur lo[s du dapOt d'instrument de 

ratification au d'acceptation par douze gouvernernents signataires dont les 

90uscriptions initiales, te1les qu'elles sont fixees dans l'annexe A audit 

Accord, representent au total soixante-cinq pour cent au moins du 

capital-actions autorise de 1a Banque sans toutefois que l'entree en vigueur 

de l'Accord conformement aux dispositions de cet Article puisse etre 

anterieure au ler janvier 1964. 

Article 66 

Ouverture des operations 

1. Des I'entree en vigueur du present Accord, chaque Etat membra 

nommera un gouverneur, et l'Institution mandataire {Trustee) designee a 
cette fin, ainsi qu'auK fins definies au paragraphe 5 de l'article 7 de 

l'Accord, convoquera 1a premiere assemblee du Conseil des gouverneurs. 
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2. A sa premiere assemblee, 1e Conseil des gouverneurSI 

a. Ellra neuf administrateurs de Ie BAnque conformement au 

paragraphe i de l'artlcle 33 du present 'Accord, et 

b. Prendre des dispositions en vue de la determination de le date a 
la Banque commencera ses ions. 

3. La Banque avisera les Etats mambres de 1a date a laquelle elle 

commencera ses operations. 

~AIT a Khartoum, Ie qUAtre mil neuf cent soinante-troi8, en un 

exemplalre en lanque angl&18e et en langue franQaise. AMENDE 1 

Abdijan par resolution 05-19 au Consel1 des gouverneurs 1e din-sept mal mil 

neuf cent aolxante dix-neuE. Date a'entree en vigueurs 

neuf cent 
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AMNBXB A 

SOOSCRIPTIORS INITIALSS AU CAPITAL-ACTIONS Atl'l'ORlSB DB LA BANQaB 

souscriedon 

total, 

Mtions 'en aillians 

'ntl~rement lU,'rale. cS'unlt's 

Membre. li~d •• BUt' aml cSe oC!f!J!te) 

1. Algarie 1,225 1,225 24,50 

2. Burundi 60 60 1,20 

3. CameroW\ 200 200 4,00 

4. tipubl C,ntrafE'icaine 50 50 1,00 

5. Tchad 80 80 1,60 

6. Congo (Brazzaville) 15 75 1,50 

1. Congo (tAopoldv1l1,) 650 650 13,00 

8. Dahomey 10 10 1,40 

9. Bthiopie 515 515 10,30 

10. Gabon 65 65 1,30 

11. Ghana 640 640 12,80 

12. Guin'e 125 125 2,50 

13. COte-cS'Ivolre 300 300 6,00 

U. Kenya 300 300 6,00 

15. L1Wria 13Q 130 2,60 

16. Libye 95 95 1,90 

17. Madagascar 260 260 5,20 

u. Mali 115 115 2,30 

19 .. Mauritanie 55 55 1,10 

20. Maroc 175 77S 15,10 

21- Rigel.' 80 80 1,60 

22. Rig'r!a 1,205 1.20$ 24,10 

23. Rwanda 60 60 1,20 

24. 9'n'9a1 215 275 .5,50 
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Souacri2t.ion 

total. 

Action. len miU10ne 

UWralee diunitee 

sur ael de eoopte) 

25. Siena teone lOS 105 2,10 

26. SOcIalle 110 110 2,20 

21. Soudan 505 505 10,10 

28. TaDg'any Uta 265 265 5,30 

29. Togo SO 50 1,~0 

30. Tunieie 345 345 6,90 

31. 230 230 4,60 

32. RAO (Egypte) 1,500 1,500 30,00 

33. Haut.e-Volta 6S 65 1,30 
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ANNEXE B 

BLECTION DES A.Q.Ml-NIS'l'RATEURS 

1. Non-partage des volx 

Pour ll'lectlon des admlnistrateurs, cbaque gouverneur dolt apporter a 
un seul oand!dat toutes les volx de l'Etat membra quill represente. 

2. ~lnistrateur8 reqionaux 

a. Les douze candidate qui auront reaue!lI! Ie plus grand nombre de 

voix des qouverneurs representant les membres regionaux seront declares 

administrateurs, sous reserve que nul ne sera repute elu s'il a obtenu moins 

de huit pour cent du total des volx attribuees aux Etats membres regionaux. 

b. s1 douze administrateurs nlont pas ete alus au premier tour de 

scrutin, il est procede a un deuxieme tour, Ie cand1dat qui aura obtenu Ie 

moins de yoLx au premier tour sera ineligible et seuls Yoterontl 

1. Les gouyerneurs ayant vote au premier tour pour un candidat qui 

nla pas ate elu» et 

Ii. Les gouverneurs dont 1es volx donnees A un candidat elu sont 

reputees, aux tarmas du paragraph 2.c de 1a presente annexe, avoir porte le 

nombre de yolx recualllies par ce candidat a plus de dix pour cent du total 

des volx attrlbuees aux Etats membres regionaux. 

c. i. Pour determiner s1 les yoix donnees par un gouverneur doivent 

etre reputees avolr porte Ie total des volx obtenues par un candidat 

queloonque a plus de d1x pour cent, cas dix pour cent seront reputes 

comprendre, d'abord, les yoix du gouverneur qui a apporte 1e plus grand 

nombre de voix audit candldat, puis, par ordre decroissant, les volx de 

chacun des gouverneurs avant ernie Ie nombre de Yoix tmmediatement infarieue, 

jusqu1a concurrence des dix pour cent. 

il. Tout gouverneur dont les volx doiyent etee partiellement 

comptees pour porter le total obtenu par un candidat a plus de huit pour 

cent sera repute donner toutes ses Yolx audit candidat. meme s1 le total des 

voix obtenues par llinteresse se trouve, par la, depasser dix pour cent. 

d. Si, apres le deuxieme tour, 11 n'y a pas douze elus, i1 est pcocede, 
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suivant les principes enonces a 1a presente annexe, a des .crutin. 

supplementaires, aous reserve qu'apres l' ds ooze administrateurs, 

Ie douzieme peut--nonobstant lea disPOsitions du paragraphs 2.a de 1a 

annexe--etre elu a 1a 

secont toutea reputees avoir 

administrateur. 

des VOiK restantes, 

a 1 8 du douzieme 

3. Administrateurs non 

a. Les six candidats auront recueill! Ie plus grand nombre de voix 

des gouverneurs representant les Stats membres non r'gionaux seront declares 

adm!nistrateurs SOU8 reserve que nul ne sera 

de quatorze pour cent du total des VOiK 

regionaux. 

b. Si six administrateurs nlont pas 

slil a obtenu moins 

aux Stats membres non 

au premier tout de 

8ccut!n, 11 est proc&de a un second tour, Ie candidat qui aura obtenu Ie 

moins de volx au premier tout sera 

i. Les gouverneurs 

naa pas ete elu, et 

et seuls Yoteront! 

au premier tour pour un candidat qui 

Ii. Les gouverneuts dont les voix donnees a un candidat '1u seront 

reputees aux teemes du l.c de la presente annexe, avoir porte Ie 

nambre de volx recuel11ies par ce candidat a plus de dix-neuf pour cent du 

total des voix attr aux EtatB membras non reglonaux. 

c. i. Pour les voix donnees par un gouyerneur doivent 

etre reputees avo!r porte 1e total des yoix obtenues par un candidat 

quelconque a plus de d pour cent, ces dix-neuf pour cent seront 

reputes comprendre, d'abord leB volx du gouverneur qui a apport' Ie plus 

nambre de Yoix audit , puie, par ordre decrotssant, 1es volx 

de cbacun des 1e nombre de yoix Immediatement 

inferieur, a concurrence des pour cent, et 

ii. Tout dont les volx doivent atte partiellement 

compteee pour Ie total obtenu par un candidat A plus de quatorze pour 

cent eefa repute donner toutes ees VOlK audit candldat, mame sl le total des 

VOiK obtenues par Ilinteresse se trouve par la, depasser dix-neuf pour cent. 

d. Si, apees Ie deuxieme tour, 11 ney a pas six eIue, i1 est prooede, 
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suivant les principes enonees a 1a annexe, ~ des serutins 

1 1 election de cinq adminiatrateurs, 

........ ,"'l""', .. i.tions du paragraphe 3.a de 18 

supplementaires, sous qui 

Ie sixieme peut, nonobstant les 

presents annexe, ette 'lu i Is 

lesquel1es seront toutes 

administrateur. 

simple des volx [estantes, 

avoir contribue ~ l·election du sixleme 
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In the name of Argentinal 

Au nom de l'Argentinel 

In the name of Austria: 

Au nom de l'Autriche: 

In the name of 

AU nom de la 



In the name of Brazil: 

Au nom du Bresill 

In the name of Canada: 

Au nom du Canada~ 

In the name of DenmarKr 

Au nOm du Danemark: 



In the name of the Federal of Germanyc 

Au nom de 1a R8publique fed&rale d·Allema~ne. 

In the name of Finland: 

Au nom de La Finlandel 

In the name of Franoes 

Au nom de 1a Franoe. 



In the name of ItalY3 

Au nom de l'Italiel 

In the name of Japan! 

Au nom du Japon. 

In the name of Kuwait: 

Au nom du Koweit, 



In the name of the Netherlands: 

Au nom des 

In the name of Norway: 

Au nom de 1a Norveqel 

In the name of the Republic of Korea: 

Au nom de 1a Republique de Coree: 



In the n .. e of Spain. 

Au nOlI ae 1 

In the nu. 

Au nOlI de 1& 

Swe4enl 

Xn the name of Switxerland. 

Au nom de 1a Sui ••• , 



In the n .. e of the Dnited Kingdom of Great Britain and 

Northern IrelAnd. 

Au nCIIIIIII du RoyaLIIH-Uni de Grande-Dr.tagn •• t 

d·Irland. du Norda 

In the 1"1.". of the United State. of Amerioat 

AU nom d.e Btate-Uni. d·~rlqu., 

In the 1"1.". of Yu~o81.9i.t 

Au nom de 1a Yougoelavie, 





I hereby ceftify that the 

foregoing text is a true copy 

of the Agreement Es,ablisbing 

the African Deyelopment Bank. 
I 

as amended by Resolution 05-19 

adopted by the Board of GoYernors 

on 17 May 1919, concluded at 

Lusaka on 1 Hay 1982, the 

original of which was established 

by and deposited with the 

Secretary-General of the 

United Nations on 2 June 1982. 

For the Secretary-Generals 

The Legal Counsel 

United Nations, New York 

23 June 1982 

Je certifie que Ie texts qui 

precede est une copie conforms de 

llAccord portant creation de 1a 

Banque africaine de developpement 

tel qu'amende par 1a Resolution 

05-79 adoptee par 1e Conaeil des 

Gouverneurs Ie 11 mai 1979, conclu 

a Lusaka le 7 mal 1982, dont 

Iloriginal a eta etabli par Ie 

Secretaire general de 1iOrganisation 

des Nations Unies et depose aupres 

de lui Ie 2 juin 1982. 

Pour Ie Secreta ire general a 

La Conseiller juridique 

Organisation des Nations anies, 

New York, 1e 23 juin 1982 
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